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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE
NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 606/2018 IN THE MATTER OF
“COMPLIANCE OF MUNICIPAL SOLID WASTE MANAGEMENT RULES, 2016”

(Updated Compliance Report in continuation of earlier report dated 11.12.2020)

I. Background of the Case

Hon’ble National Green Tribunal vide order dated 10.01.2020 in OA 606/2018 reviewed the
Compliance of Municipal Solid Waste Management Rules, 2016 in the State of Uttar Pradesh.
The review of compliance was in terms of the following-

e Compliance to Solid Waste Rules including Legacy Waste

e Compliance to Bio-medical Waste Rules

e Compliance to Construction & Demolition Waste

e Compliance to Hazardous Waste Rules

e Compliance to E-Waste Rules

e 351 Polluted river stretches in the country

e 122 Non-attainment cities

e 100 industrial clusters

e Status of STPs and re-use of treated water

e Status of CETPs/ETPs including performance

e Ground water extraction/ contamination and re-charge

e Air Pollution including noise pollution

e lllegal sand mining

e Rejuvenation of water bodies

e Compliance to Plastic Waste Management Rules

The issue for consideration in OA No. 606/2018 is non-compliance of Solid Waste Management
Rules, 2016 and other important environmental issues for protection of public health and the
environment. The issues of solid as well as liquid waste management are being monitored as
per orders of the Hon’ble Supreme Court vide order dated 02.09.2014 in Writ Petition No.

888/1996, Almitra H. Patel vs. Union of India & Ors., (with regard to solid waste management)



and order reported in (2017) 5 SCC 326, Paryavaran Suraksha vs. Union of India relating to
liqguid waste management. Other related issues include pollution of 351 river stretches, 122
non-attainment cities in terms of air quality, 100 polluted industrial clusters, illegal sand mining
etc. The matter has been dealt with by several orders passed by the Hon’ble NGT in the last
more than three years including orders dated 16.01.2019, 26.04.2019, 17.05.2019, 18.07.2019,
12.09.2019, 07.01.2020, 10.01.2020, 17.01.2020, 24.01.2020, 02.07.2020 and 14.12.2020.

Il. Orders Of The Hon’ble NGT in OA No. 606 of 2018

1. Vide order dated 16.01.2019, after noticing that statutory timelines provided under Rule 22
of Solid Waste Management Rules, 2016 for various steps had expired and failure of the same
was a punishable criminal offence under the provisions of the Environmental (Protection) Act as
well as under the provisions of the National Green Tribunal Act, 2010 (NGT Act), the Tribunal
required the presence of Chief Secretaries of all States/UTs. The timelines provided in the

aforesaid Rule were as follows:

Sl. Activity Time limit
No. from the date
of notification
of rules
1. Identification of suitable sites for setting up solid waste processing 1 year
facilities.
2. Identification of suitable sites for setting up common regional sanitary landfill 1vyear

facilities for suitable clusters of local authorities under 0.5 million population
and for setting up common regional sanitary landfill facilities or stand-alone
sanitary landfill facilities by all local authorities having a population of 0.5
million or more.

3. Procurement of suitable sites for setting up solid waste processing | 2 years
facility and sanitary landfill facilities.

4. Enforcing waste generators to practice segregation of bio degradable, | 2 years
recyclable, combustible, sanitary waste domestic, hazardous and inert solid
wastes at source.

5. Ensure door to door collection of segregated waste and its | 2 vyears
transportation in covered vehicles to processing or disposal facilities.

6. Ensure separate storage, collection and transportation of | 2 vyears
construction and demolition wastes.

7. Setting up solid waste processing facilities by all Local Bodies having 100000 or | 2 years

more population.




8. Setting up solid waste processing facilities by Local Bodies and census towns | 3 years
below 100000 populations.

9. Setting up common or stand-alone sanitary landfills by or for all Local | 3 years
Bodies having 0.5 million or more population for the disposal of only
such residual wastes from the processing facilities as well as
untreatable inert wastes as permitted under the Rules.

10. Setting up common or regional sanitary landfills by 3 years all Local 3 years
Bodies and census towns under 0.5 million population for the
disposal of permitted waste under the rules.

11. Bio-remediation or capping of old And 5 years
abandoned dumpsites.

2. Hon’ble NGT vide order dated 26.04.2019 directed the Chief Secretaries to file compliance

reports on the following aspects:

“a. Status of compliance of SWM Rule, 2016, Plastic Waste Management Rules, 2016 and
Bio-Medical Waste Management Rules, 2016 in their respective areas.

b. Status of functioning of Committees constituted by this order.

c. Status of the Action Plan in compliance vide order dated 20.09.2018 in the News Item
published in “The Hindu” authored by Shri Jacob Koshy Titled “More river stretches are
now critically polluted: CPCB (Original Application No. 673/2018).

d. Status of functioning of Committees constituted in News Item Published in “The Times
of India’ Authored by Shri Vishwa Mohan Titled “NCAP with Multiple timelines to Clear Air
in 102 Cities to be released around August 15” dated 08.10.2018.(0.A. No.681/2018).

e. Status of Action Plan with regard to identification of polluted industrial clusters in O.A.
No. 1038/2018, News item published in “The Asian Age” Authored by Sanjay Kaw Titled
“CPCB to rank industrial units on pollution levels” dated 13.12.2018.

f. Status of the work in compliance of the directions passed in O.A. No. 173 of 2018,
Sudarsan Das v. State of West Bengal &Ors. Order dated 04.09.2018.

g. Total amount collected from erring industries on the basis of ‘Polluter Pays’ principle,
‘Precautionary principle’ and details of utilization of funds collected.

h. Status of the identification and development of Model Cities and Towns in the State in

the first phase which can be replicated later for other cities and towns of the State.”



3. Vide order dated 26.04.2019, Hon’ble NGT in an elaborate way dealt with the issues and
settled key parameters required to be fulfilled for the compliance of Solid Waste Management
Rules, 2016. The critical issues as well as indicators considered for compliance are presented in

Table- 1.

Table-1: Parameters for Performance audit to be conducted for 500 ULBs with population of 1

lakh and above as per MoHUA suggestions

S. No. Key Parameters/ Description of Parameters/Indicators for
Indicators physical evaluation
1 Door to Door Door to door collection of segregated solid waste from all
Collection households including slums and informal settlements,

commercial, institutional and other non-residential premises.

Transportation in covered vehicles to processing or disposal

facilities
2 Source Segregation of waste by households into Biodegradable, non-
Segregation biodegradable, domestic hazardous.
3 Litter Bins & e Installation of Twin-bin/ segregated litter bins in
Waste Storage commercial & public areas at every 50-100 meters.
Bins e |Installation of Waste storage bins in strategic locations

across the city, as per requirement (Unless Binless)
e Elimination of Garbage Vulnerable Points.

4 Transfer Installation of Transfer Stations instead of secondary storage
Stations bins in cities with population above 5 lakhs.

5 Separate e Compartmentalization of vehicles for the collection of
transportation different fractions of waste.

e Use of GPS in collection and transportation vehicles to be
made mandatory at least in cities with population above 5
lakh along with the publication of route map.

6 Public Sweeping All public and commercial areas to have twice daily sweeping,
including night sweeping and residential areas to have daily
sweeping.
7 Waste e Separate space for segregation, storage, decentralised
Processing processing of solid waste to be demarcated
-Wet Waste e Establishing systems for home/decentralised and
-Dry Waste centralised composting
-MREF Facility e Setting up of MRF Facilities.

8 Scientific e Setting up common or regional sanitary landfills by all local
Landfill bodies for the disposal of permitted waste under the rules




e Systems for the treatment of legacy waste to be
established.

9 C&D Waste Ensure separate storage, collection and transportation of
construction and demolition wastes.

10 Plastic Waste Implementation of ban on plastics below <50 microns thickness
and single use plastics.

11 Bulk Waste Bulk waste generators to set up decentralized waste processing

Generators (BWGs) | facilities as per SWM Rules, 2016.

12 RDF Mandatory arrangements have to be made by cement plants to
collect and use RDF, from the RDF plants, located within 200
kms.

13 Preventing solid Installation of suitable mechanisms such as screen mesh, grill,
waste from nets, etc. in water bodies such as nallahs, drains, to arrest solid
entering into waste from entering into water bodies.
water bodies

14 User Fees Waste Generators paying user fee for solid waste management,
as specified in the bye-laws of the local bodies.

15 Penalty Prescribe criteria for levying of spot fine for persons who litters

provision or fails to comply with the provisions of these rules and
delegate powers to officers or local bodies to levy spot fines as
per the byelaws framed.

16 Notification of Frame bye-laws incorporating the provisions of MSW Rules,
By Laws 2016 and ensuring timely implementation.

17 Citizen Resolution of complaints on Swachhata App within SLA.
Grievance
Redressal

18 Monitoring States/ULBs to update month wise targets/action plans on the
mechanism online MIS.

4. Vide order dated 12.09.2019 in OA No. 606/2018, Hon’ble NGT had directed that the work

in following thematic areas to be personally ensured by the concerned Chief Secretaries of the

States and to file the current status:

Compliance of Solid Waste Rules including Legacy Waste (Thematic Area- 1)
Compliance of Bio-medical Waste Rules (Thematic Area- 2)

Compliance of Construction & Demolition Waste (Thematic Area- 3)
Compliance of Hazardous Waste Rules (Thematic Area- 4)

Compliance of E-Waste Rules (Thematic Area- 5)




351 Polluted River Stretches in the country (12 Polluted River Stretches in Uttar
Pradesh) (Thematic Area- 6)

122 Non-attainment cities (15 Non-attainment cities in U. P.) (Thematic Area- 7)

100 industrial clusters (13 Polluted Industrial Areas in Uttar Pradesh) (Thematic Area- 8)
Status of STPs and re-use of treated water (Thematic Area- 9)

Status of CETPs/ETPs including performance (Thematic Area- 10)

Ground water extraction/ contamination and re-charge (Thematic Area- 11)

Air Pollution including noise pollution (Thematic Area- 12)

Illegal sand mining (Thematic Area- 13)

Rejuvenation of water bodies (Thematic Area- 14)

Compliance of Plastic Waste Management Rules (Thematic Area- 15)

The State Government was also directed to give compliance report regarding the following

issues-
a)
b)
c)

d)

e)

Status of functioning of Committees

Status of Action Plans with regard to all thematic areas

Status of work in Compliance of the directions

Total amount collected from erring industries on the basis of ‘Polluter Pay’ principle,
‘Precautionary Principle’ and details of utilization of funds collected.

Status of the identification and development of The Model Cities and Towns in the
State in the first phase which can be replicated later for other cities and towns of the

state.

5. The status report dated 27.12.2019 with reference to the above thematic areas was

considered on 07.01.2020 and it was observed that-

“The reports give information about States who have given some information but the

nature and extent of information which was required has not been furnished. Available

information with regard to sewage generation and treatment shows huge gap. Grading

made by the CPCB into ‘good’, ‘average’, ‘poor’ and ‘no information’ is not based on any

qualitative analysis but extent of information furnished.

Instead, what is least expected is information on:



L Solid waste management, including remediation of legacy waste in terms of earlier
orders of this Tribunal,

i. Sewage treatment and restoration of 351 polluted river stretches and

iii.  Air quality management in 102 (122) non-attainment cities.

With respect to serial no. (i), the information is required with regard to the quantity of
MSW generated, segregated and treated; gaps in the waste processing in terms of
generation and treatment and enforcement of statutory timelines and orders of this
Tribunal for bridging the gap; number of sites, and quantity of legacy waste therein and
timelines for its remediation.

With respect to serial no. (ii), quantity of sewage generated and treated in the State, gap
in the sewage treatment and timelines to bridge the gap including strategy for use of
treated water for secondary purpose. Further, with regard to restoration of 351 polluted
river stretches, the States need to furnish information about the compliance of directions
including in-situ and ex-situ remediation by way of phyto-remediation/artificial wetlands,
bio- diversity parks or any other appropriate measure to supplement load reduction on
recipient river systems.

With respect to serial no. (iii), the Chief Secretaries need to monitor and compile
information on the subject of execution of action plans for containment of air pollution in
terms of orders of this Tribunal and furnish the quantifiable progress/achievement to the
CPCB. The regime of compensation in terms of earlier directions will be considered after
interaction with the Chief Secretaries.”

6. Vide order dated 10.01.2020, Hon’ble NGT reviewed the progress and implementation of the

directions. It was further directed that compliance reports be furnished by the States/UTs to

CPCB. In addition, the directions with reference to the cases related with 0.A.606/2018 are

enclosed in Annexure- I.

A. Solid Waste Management: Vide Order dated 20.08.2018 after referring to earlier

proceedings and a chamber meeting with all the concerned stakeholders, the Tribunal

considered the following questions:

“i. Whether State-wise Action Plan with timelines and budgetary support/provision for

management of MSW has been prepared?



ii. Whether each city/town/urban local body is covered under the said Plan and individual
Action Plan has timelines with budgetary provisions?
iii. What time has been fixed to completely comply with the provisions of the Rules,2016?
iv. What are the main constraints of non-compliance of Rules, 2016?”
It was directed that action plans be finalized latest by 31.10.2018 and executed latest by
31.12.2019 which was to be overseen by the Principal Secretaries of Urban/Rural Development
Departments of States/UTs.
Compensation scale is hereby laid down for continued failure after 31.03.2020. The
compliance of the Rules requires taking of several steps mentioned in Rule 22 from
Serial No. 1 to 10 (mentioned in para 12 above). Any such continued failure will result in
liability of every Local Body to pay compensation at the rate of Rs. 10 lakh per month
per Local Body for population of above 10 lakhs, Rs. 5 lakh per month per Local Body for
population between 5 lakhs and 10 lakhs and Rs. 1 lakh per month per other Local Body
from 01.04.2020 till compliance.
Continued failure of every Local Body on the subject of commencing the work of legacy
waste sites remediation from 01.04.2020 till compliance will result in liability to pay
compensation at the rate of Rs. 10 lakh per month per Local Body for population of
above 10 lakhs, Rs. 5 lakh per month per Local Body for population between 5 lakhs and
10 lakhs and Rs. 1 lakh per month per other Local Body.
“Further, with regard to thematic areas listed above in para 20, steps be ensured by the
Chief Secretaries in terms of directions of this Tribunal especially w.r.t. plastic waste, bio-
medical waste, construction and demolition waste which are linked with solid waste
treatment and disposal. Action may also be ensured by the Chief Secretaries of the
States/UTs with respect to remaining thematic areas viz. hazardous waste, e-waste,
polluted industrial clusters, reuse of treated water, performance of CETPs/ETPs,
groundwater extraction, groundwater recharge, restoration of water bodies, noise

pollution and illegal sand mining.”

B. Sewage Management: The Tribunal also dealt with the issue of sewage management in

pursuance of order of the Hon’ble Supreme Court in Paryavaran Suraksha vs. Union of India



requiring proper treatment of sewage to prevent untreated sewage and other effluents being

discharged into water bodies.

On 28.08.2019, it was directed that 100% sewage treatment must be ensured by all local
bodies. Further, vide order dated 06.12.2019 in O.A. No. 673/2018, Hon’ble NGT directed that
for failure to commence in-situ remediation, compensation will be payable at the rate of Rs. 5
lakh per month per drain after 31.03.2020 and for failure to commence setting up of STPs
after 31.03.2020 compensation is to be paid at the rate of Rs. 5 lakh per month per STP.
Moreover, for failure to complete the project, compensation has to be paid at the rate of Rs.

10 lakh per STP per month after 31.03.2021.

Further, in reference to O.A. 593/2017 the Tribunal directed “100% treatment of sewage may
be ensured by 31.03.2020 at least to the extent of in-situ remediation and before the said date,
commencement of setting up of STPs and the work of connecting all the drains and other
sources of generation of sewage to the STPs must be ensured. If this is not done, the local bodies
and the concerned departments of the States/UTs will be liable to pay compensation as already
directed vide order dated 22.08.2019 in the case of river Ganga i.e. Rs.5 lakhs per month per
drain for default in in- situ remediation and Rs. 5 lakhs per STP for default in commencement of
setting up of the STP”. Moreover, the Tribunal stated that the “timeline for completing all steps
of action plans including completion of setting up STPs and their commissioning till 31.03.2021
in terms of order dated 08.04.2019 in the present case will remain as already directed. In
default, compensation will be liable to be paid at the scale laid down in the order of this Tribunal

dated 22.08.2019 in the case of river Ganga i.e. Rs. 10 lakhs per month per STP.”

C. Other Issues: Hon’ble NGT had given directions regarding other significant environmental
issues in separate proceedings. Such issues include 351 polluted river stretches, 122 non-
attainment cities, 100 polluted industrial clusters, illegal sand mining, reuse of treated water,
restoration of water bodies, compliance of Plastic Waste, Bio-medical waste etc., carrying
capacity study, remediation of legacy waste sites, preparation of District Environment Plans,

Hazardous Waste Management Rules, depletion of ground water in over-exploited, critical and



semi-critical areas. However, as per order dated 07.01.2020 in O.A. 606/2018, primary focus

areas were:

(i) Solid waste management including legacy waste
(ii) Sewage management and 351 polluted river stretches

(iii) Air quality management in 122 non-attainment cities

7. Vide order dated 02.07.2020, Hon’ble NGT reviewed the progress and
implementation/directions. Furthermore, the report of NITI Aayog dated 25.06.2020 was
considered. The Report of the NITI Aayog is stated below:

i. Vide order 18.10.2019, Hon’ble NGT suggested NITI Aayog to standardize technologies and

costs. Operative part of the said order is as follows:

“There is need to standardize necessary technologies with cost breakups for operation
and maintenance, including procurement. Besides this, the service provides need to be
identified and empanelled. This exercise may also require the concerned authority to
explore business models". It had also stated in paragraph 2 that -"development of
business models for privatization of (a) sewage collection, treatment and disposal,
including utilization of treated water and sludge; (b) remediation of legacy waste
dumpsites; and (c) other such activities relating to collection, treatment and processing
and utilization of wastes and provision of services such as setting up of rainwater
harvesting system may have to be considered.”

ii. Accordingly, the NITI Aayog has filed its report 25.06.2020, inter alia as follows:
“Subsequently, first meeting of the Committee under the chairmanship of Vice-
Chairman, NITI Aayog was held on 19.11.2019 wherein it was decided that CEO, NITI
Aayog will be the nominee of the Vice-Chairman, NITI Aayog to chair the committee
constituted by the Hon'ble Tribunal. Thereafter, CEO, NITI Aayog convened a meeting in
which a sub-group was formed under the chairmanship of Director General, NMCG,
which included Additional 9 Director-General, NMCG, Additional CEO, GeM Portal, Joint
Adviser, Central Public Health Environmental Engineering Organization (CPHEEO) of
MoHUA, Adviser (Housing & Urban Affairs), NITI Aayog and Adviser (Water Resources &

10



Land Resources), NITI Aayog. It was directed during the meeting that this sub-group will
take a decision regarding the documents and business models that should be uploaded
on GeM Portal for easy adoption by states to undertake solid and liquid waste

management in India.

The Committee held three meetings: on 19.11.2019, 20.11.2019 and 17.03.2020.
Pursuant to the decisions taken during these meetings, NITI Aayog has formulated the
Model Concession Agreements (MCAs) and Model Request for Proposals documents
(RFPs) for Integrated Solid Waste Management (including Bioremediation of Legacy
Waste) and Integrated Liquid Waste Management (including Faecal Sludge
Management) on Hybrid Annuity Model (HAM) of Public-Private Partnership (PPP).

MoHUA has provided Engineering Procurement Construction (EPC) Contract for Legacy
Waste Dumpsite Remediation and several other documents relating to legacy waste
dumpsite remediation and integrated solid waste management activities such as

collection, transportation, processing and disposal of municipal solid waste.

NMCG has also provided documents for setting up of sewage treatment plants and

other guiding documents for improved liquid waste management in the country.

Now the Urban Local Bodies (ULBs) have the following options for solid waste
management and liquid waste management under PPP:

For Solid Waste Management:

(i) To undertake only legacy waste remediation: existing method of tendering EPC
contract which is entirely financed by the government be taken up (it is a successful
model as indicated by MoHUA).

(i) To undertake only solid waste management system collection transportation
processing & disposal) (Non-HAM): the existing method of tendering Design, Build,
Finance, Operate & Transfer (DBFOT) contracts which is either not funded or only partly

funded by the government be taken up. The drafts of such agreements, model RFP, list
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of necessary clauses of such agreements, and guidelines for drafting of concession 10
agreements have been made available through Swachh Bharat Mission (Urban),
MoHUA, and the World Bank.

(iii) To undertake both legacy waste remediation as well as solid waste management
system: the MICA of NITI Aayog under HAM may be taken up.

(iv) To undertake only solid waste management system (collection, transportation,
processing & disposal) Myth only the parts of the NITI Aayog MCA pertaining to Bio-
Remediation of Legacy Waste may accordingly be removed by the ULB and remaining
agreement may be taken up.

For Liquid Waste Management:

(i) To undertake only sewage treatment (Non-HAM): existing method of tendering EPC
contract or DBFOT contract for setting up sewage treatment plants under state or
central government funding schemes, may be taken up.

(ii) To undertake only sewage treatment (under HAM): model bidding documents
prepared by NMCG may be taken up.

(iii) To undertake both sewage treatment as well as faecal sludge management system:

the MCA of NIT1 Aayog under HAM may be taken up.

Hon'ble NGT in OA No. 606/2018 Compliance of Municipal Solid Waste Management Rules,
2016 dated 02.07.2020 has passed following directions:

“Appearance of the Chief Secretaries in third round is rescheduled as follows:

STATES/UTs DATE OF HEARING

Uttar Pradesh 07.07.2021

e The state appearing on the respective dates shall submit a quarterly report to NGT
and CPCB, 15 days in advance to their appearance.

e In case the physical presence of the Chief Secretaries is not found viable, they can
seek to appear online by way of video conferencing but they may not delegate this
responsibility to any other officer. All the State/UTs may take further steps for

compliance of environmental norms in terms of directions already issued including
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taking coercive measures for non-compliance against the polluters as well as erring
officers and recovering compensation.

e Quarterly report may continue to file with a copy to CPCB. CPCB may file
consolidated reports quarterly. There may be a separate column showing compliance
of direction for model compliant cities, towns and villages in every State. The Chief

Secretaries may have this as one of the focus areas in their presentation also.

Moreover, it was observed that the issue of solid and liquid waste is a matter of serious
concern. Legacy waste remediation has not even commenced at most of the sites. Before
assessing the progress it is necessary to state the directions given by Hon’ble NGT with respect

to identified thematic areas as per orders passed earlier.

8. Vide order dated 14.12.2020, Hon’ble NGT reviewed the progress and implementation of the
directions. It was further directed that compliance reports be furnished by the States/UTs to
CPCB. Hon’ble NGT also directed Chief Secretaries of the States to submit the quarterly
compliance reports filed by 30.06.2021 which may be put up for consideration on 28.07.2021.
Hon’ble NGT also directed that by order dated 16.01.2019 and further orders passed that the
Chief Secretaries are directed to give a consolidated report on the subject of waste
management as well as remedial action for rejuvenation of 351 polluted river stretches, 122
non-attainment cities, 100 polluted industrial clusters, sand mining, etc., henceforth the
present matter will primarily deal with the issues of solid waste management only, other issues

being subject matter of separate proceedings.

In view of the above mentioned direction of the Hon’ble NGT, this committee has dealt only
with the Compliance of Solid Waste Management Rules including Legacy waste, other issues
shall be dealt with separately.

In terms of the Solid Waste Management Rules, 2016, the statutory authorities for various
actions have been specified.

Under Rule 5, a Central Monitoring Committee (CMC) is to be constituted headed by the

Secretary, MoEF&CC with representation from Ministries of Urban Development, Rural

13



Development, Chemicals and Fertilizers, Agriculture, CPCB, State PCBs/PCCs, Urban and Rural
Development Departments, Urban Local Bodies and Towns from the of the States, FICCI, Cll and
subject experts. The CMC is to meet once in a year.

Under Rule 6, the Ministry of Urban Development has to coordinate with the States/UTs for
periodic review and formulation of National Policy and strategies and taking other measures.
Under Rule 7, the Department of Fertilizers, Ministry of Chemical and Fertilizers have to
provide market development assistance for compost and promote marketing of such compost.
Under Rule 8, Ministry of Agriculture has to evolve mechanism for utilization of compost.
Under Rule 9, Ministry of Power has to decide compulsory purchase and tariff issues.

Under Rule 10, Ministry of New and Renewable Energy Sources has to facilitate infrastructure
creation and provide for subsidy.

Under Rule 11, the concerned Secretaries of Urban Development have to prepare State Policy
and Management strategies and the Town Planning Department has to ensure setting up waste
processing and disposal facilities and take other enumerated actions.

Under Rule 12, the District Magistrates have to identify suitable lands and review performance
of local bodies.

Under Rule 13, the Secretaries of Panchayats have also to perform similar duties.

Under Rule 14, CPCB is to coordinate with State PCBs and formulate standards of ground water,
ambient air quality, noise, etc.

Under rule 15, local authorities have to prepare solid waste management plans, collection of
waste and coordination with the other stakeholders for enumerated steps.

Under Rule 16, the SPCBs/PCCs have to enforce the rules and monitor compliances.

Under Rule 17, there are duties of private bodies, including the manufacturers to be monitored
by the State Bodies. The timelines are provided in Rule 22 for various steps. The last timeline
of 5 years provided by the Rules expired on 07.04.2021.

There is also provision for auditing and submission of annual report under Rule 24. Since there
has been large scale non-compliances of the said rules, all the concerned authorities need to
review the progress and perform their responsibility in accordance with law. The MoEF&CC has
to finally monitor compliance, as already mentioned. We hope all the authorities will now take

necessary steps for meaningful compliances for protection of environment and public health.

14



I1l. Compliance Status of Solid Waste Rules including Legacy Waste as per the Directions Given

By Hon’ble NGT vide order dated 14.12.2020 In O.A. No. 606/2018

The Oversight committee constituted by the Hon’ble NGT held meeting with concerned
administrative officials on 05.12.2019, 17.01.2020, 29.01.2020, 11.05.2020, 09.06.2020,
22.07.2020, 21.12.2020 and 15.01.2021. Various issues as pointed out in the orders of Hon’ble
National Green Tribunal were discussed and status of the action taken by the concerned
authorities was reviewed. The minutes of the meeting dated 09.06.2020, 22.07.2020,
21.12.2020 and 15.01.2021 are enclosed as Annexure-II.

Based on the above, present status of the State of Uttar Pradesh is as follows (Refer Annexure-
1):

S. Issue/point Complianc Present status/ Reasons for Non-Compliance

No. e Status

1. Monitoring Partially | The details of the Monitoring Mechanism
Mechanisms Complied | developed by State in order to ensure strict

compliance of various orders of Hon'ble NGT
besides effective enforcement of various pollution
control laws is attached in Annexure-lIl.

Every ULB had to make action plan,
implementation of which was to be made by
31.12.2019. Either there is no action plan, or if at
all it is there, its implementation has not been
ensured so far.

e UP Solid Waste Management Policy framed.

e State Level Advisory Body constituted.

e Monitoring done by the District Environment
Committee (DEC) under the Chairmanship of
District Magistrate in every district in the 1
week of every month.

e State Level Waste Management and Monitoring
Committee (SLWMMC) constituted under the
Chairmanship of Principal Secretary, Urban
Development, U.P. vide O.M. dated 14-06-
2019. Meetings of the said committee were
held on 06.12.2019, 06.06.2020 and
28.08.2020.

e Sewage Treatment Facility (STFs) constituted in
every District.

15



e Annual Report for the year 2019-20 sent to
CPCB.

Meetings of the above said committee were held

as per the Schedule of monitoring.

Notification of
Bye laws

Not
Complied

The State authorities decided that they would
centrally prepare model bye-laws, which will be
adopted by all ULBs. At present, Model Bye-laws
has been circulated for inviting objection from the
Public. Simultaneously, the views from other
departments have also been invited for framing
the final draft to be presented to the Cabinet of
the State Government.

Litter Bins &
Waste Storage
Bins

Complied

Litter-bins/waste litter bins in commercial & public
areas at every 50-100 meters. In this regard, the
Funds (Rs. 57.82 Cr.) for installation of twin bins
(110300 bins in total) in commercial and public
areas at every 50-100 meters has been sanctioned
to all the urban local bodies.

Transfer Stations

Partially
Complied

Installation of Transfer Stations instead of
secondary storage bins in cities with population
above 5 lakhs.

Transfer stations in the ULBs having waste
generation more than 300 TPD are planned to be
installed which are targeted to be completed by
December, 2022.

Separate
transportation

Partially
Complied

Compartmentalization of vehicles for the collection
of different fractions of waste. Use of GPS in
collection and transportation vehicles to be made
mandatory at least in cities with population above
5 lakhs along with the publication of route map. In
this regard, all the motorized vehicle deputed for
the collection and transportation in 17 Municipal
Corporations are using the GPS/VTS Technology.
The new vehicles being purchased in all the ULBs of
State are procuring the Vehicles having minimum 2
compartments for separate collection and their
transportation of dry and wet waste

Public Sweeping

Not
Complied

The concerned department has not yet ensured
sweeping twice daily in all public and commercial
areas including night sweeping and residential
areas to have daily sweeping.

Bulk Waste
Generators
(BWGs)

Not
Complied

Bulk waste generators and decentralized waste
processing facilities to be set up as per SWM Rules,
2016.
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e Total Registered Recycling Capacity: 105000 TPA
e Bid / EOI invited for 40 TPD Waste to QOil Plant in
Lucknow.

8. Preventing solid | Partially | Every drain should have screen mesh, grill, nets,
waste from | Complied |etc. to prevent solid waste entering into water
entering into | butstilla | bodies. No progress report received in this regard.
water bodies long way to

go to
ensure full
compliance
9. User Fees Partially | User charges will have to be borne by waste
Complied | generators for solid waste management, as
specified in the bye- laws of the local bodies.
After the notification of State level Bye-Laws, the
same will be enforced in all Urban Local Bodies.

10. Penalty Partially | Criteria are prescribed for levy of spot fine for

provision Complied | persons who litter or fail to comply with the
(Under provisions of SWM Rules. Powers be delegated to
Process) | officers of local bodies to levy spot fines as per the
by-laws framed.
Model bye-laws are under the process of approval
of the State Government.

11. Citizen Partially | Nagar Palikas should develop Swachhata App to
Grievance Complied | redress the grievance of public: No progress
Redressal reported so far.

12. Realization of EC | Partially | In compliance of the directions passed by Hon’ble
Imposed Complied | NGT dated 10-01-2020, a UPPCB has issued Show

Cause Notice dated 07-07-2020 under Section 5 of
the Environment (Protection) Act, 1986 to a
Director, Local Bodies, Uttar Pradesh-

o for imposition of Environmental
Compensation (EC) on ULBs due to default of
Rule 22 SWM Rules, 2016.

o for imposition of Environmental
Compensation on Urban Local Bodies for not
initiating the disposal of Legacy Waste by
Remediation.

The final outcome is yet to be known.

13. Standardization Not There is need that the process of procurement of

of procurement | Complied | equipments is rationalized and expedited.

process of
Equipments
through Gem
Portal of

The Urban Development department has issued
standard model specifications regarding various
components of SWM like collection and
transportation of vehicles/MRF standard design
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procurement but as far as fixing rate to do away with tendering

process of process, it has been submitted that such
equipments mechanism could not be established due to
through GeM existing financial rules. It’s pertinent that Hon’ble
Portal. NGT has issued direction in O.A. No: 606/2018,

vide its order dated 18.10.2019 constituting a
committee for the standardization of rates for
procurement of services/ equipment and the same
to be uploaded on the GeM portal. The
department is awaiting the decision of the
committee and procurement method to be
uploaded on the GeM Portal. Once it is done, the
department will also follow that.

14. Bio-diversity Not A project of Rupees 245 crores for Bio-diversity
Park Complied | Park has been sent to the NMCG. The Approval is
awaited.

CURRENT STATUS OF THE COMPLIANCE OF SOLID WASTE RULES INCLUDING
LEGACY WASTE

Issues to be covered in Information on Thematic Area

Current | 1. Total Number of ULBs in the State- 651

Status 2. Over all Waste Management status in the States:

a) Total Solid Waste Generation in U.P.: 14468 TPD.

b) Quantity of MSW collected: 14468 TPD

c) Total no. of wards is 12022.

d) Door to Door collection is done in 12022 wards in the State.

e) Quantity of MSW segregated & transported: 4340 TPD

f) Quantity of MSW processed: 9860 TPD (4340 + 5520= 9860 TPD)
g) Quantity of MSW disposal in secured landfill site: 1104 TPD

h) Gap in SWM (14468-9860-1104): 3504 TPD

i) There are 17 MSW processing facilities functional with cumulative treatment

capacity of 5520 TPD.

Prayagraj Barabanki Etawah Kannauj Mainpuri Pikhua

600 TPD 30 MLD 75 MLD 25 MLD 30 MLD 45

MLD

Muzaffar Raebareli Aligarh Lucknow Varanasi Kanpur
Nagar 70 MLD 220 MLD 1300 MLD 600 MLD 1500

120 TPD MLD
Agra Mathura Moradabad Jaunpur Mubarakpur -

300 TPD 180 TPD 300 TPD 80 TPD 45 TPD

3. Out of 651 ULBs (Nagar Nigam-17; Nagar Palika Parishad- 198; Nagar
Panchayat-436), at present, 582 ULBs have identified & allotted lands for setting
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o

up of processing and disposal facilities for Solid Waste Management.

For effective monitoring and use of IT application, all the 17 Nagar Nigams have
the Vehicle Tracking System (VTS) installed and GPS enabled vehicles are being
used.

State rank in Swachh Sarvekshan 2018: 18

State rank in Swachh Sarvekshan 2019: 10

State rank in Swachh Sarvekshan 2020: 07

SOLID WASTE MANAGEMENT PLAN (Refer Annexure- 1V)

A. WASTE COLLECTION

No.

S. Waste Collection Existing Target Gap Timeframe

i. |ULBs in which waste 651 651 0 Complied
door to door collection is
implemented

ii. | ULBs in which 651 651 0 Complied
segregation of waste is
implemented

iii. | ULBs in which 651 651 0 Complied
transportation of
segregated waste s
implemented

Quantity of MSW processed: 9860 TPD (The studies have shown that the per
capita/day generation of MSW in Uttar Pradesh is on an average 350 gm having
composition of Biodegradable-47.43%, Paper-8.13%, Plastic/ Rubber-9.22%,
Metal-0.50%, Glass-1.01%, Rags- 4.49%, Others - 4.01%, Inert-25.16% (CPHEO
Manual-2016). The silt which is becoming part of the municipal waste is actually
no waste and it does not need any treatment or processing but an enabling
proper collection and disposal mechanism. The recyclables like plastic, paper,
rubber, cloth, metal etc. which are 27.36% are being recycled to the extent of
95%. So, the municipal waste left for processing is basically the biodegradables
which are 47.43%. In many towns, these are being supplied by the bulk
generators to the piggery and other such units. So, in reality at ULB level, the
MSW available for processing and disposal is approximately 50% of what is
often estimated as total generation of waste along with proper integration of
informal sector which plays major role in collection and disposal of recyclable
waste. The gap in processing of waste is prepared to be achieved by March,
2022. As per proven studies and CPHEEO Manual approximately there are
windrows based centralized plant set up in 17 places that process
approximately 5520 TPD and approximately 4340 TPD is being recycled through
informal mechanism.
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B. WASTE PROCESSING (Refer Annexure- IV)

S. Waste Existing Target Gap Timeframe

No. | Processing

1. | MATERIAL RECOVERY FACILITY (MRF): Last year, amount of Rs. 627 crore
was released from the State budget and Rupees 227 crore was sanctioned
out of the total for setting up one MRF for each ULB and Rs. 400 crore for
strengthening transportation/collection of SW in ULBs.

i Total 945 3260 2315 March, 2022
Capacity (in
TPD)

ii. Number 189 651 462 March, 2022

iii. | Number of 651 651 0
ULBs
covered

2. RECYCLING

i Total 693 697 4 Studies shows that
Capacity approximately 30%
(TPD)

of Municipal Waste
is a Dry Waste
which is  being
recycled through
the informal
sector.
Approximately 697
TPD of Dry Waste
is estimated to be
generated for the
recycling of which
there exists a
capacity of 693
TPD in the State.
In addition, the
Urban
Development
Department with
the help of the
UPPCB is working
to promote EPR for
recycling of waste

plastic.
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Approximately 35
industries at
present have
submitted their
EPR plan for

recycling.

ii. | Number 23 These Recycling
units are
registered with
UPPCB in the
State. (Refer
Annexure- V)

iii. | Number - - - Plastic Waste is
of ULBs being generated in
covered all the ULBs and

are recycled in the
23 units
mentioned above.
(Refer Annexure-
V)

3. | COMPOSTING

i. Total 5520 10128 4608
Capacity
(TPD)

ii. Number 17 69 52

iii. | Number 17 651 The gap in
of ULBs | (Consisting (Centralized + processing of
covered only Decentralized)- waste is planning

centralized it is important to be achieved by
plants as | that the State March, 2022.
60% of the | has maximum

waste is | number of

being ULBs (more

generated in | than 50%)

17 Municipal | which are

Corporations | having waste

and 85% in | generation less

the cities | than 10 tons

having and processing

population can be

>1 lakh). provisioned

within the
premise of the
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MRF

for such ULBs.

funded

4. | BIO-METHANATION
i Total 15
Capacity
(TPD)
iii. Number 3
iii. | Number 1
of ULBs
covered
5. | RDF
i Total 0 Mandatory
Capacity arrangements have
(TPD) to be made by
ii. | Number 0 cement plants to
iii. | Number 0 collect and use
of ULBs RDF, from the RDF
covered plants, located
within 200 kms.
6. | WASTE TO ENERGY PLANTS
i Total 95 WTE Plant is
Capacity proposed in
(TPD) Ghaziabad,
ii. | Number 3 Muzaffarnagar,
iii. | Number 3 Aligarh and
of ULBs Varanasi.
covered
C. WASTE DISPOSAL
S. Technique Existing Target Gap Timeframe
No.
1. LANDFILL
i Total 20.14 36.96 16.82 | The Municipalities are
Capacity Lakh MT Lakh Lakh | instructed to restrict
(Tons) Landfill MT MT waste disposal to
iii. Number 17 69 52 landfills to the
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iiii. Number of 17 69 52 minimum possible
ULBs extent after processing
covered of MSW. Also, the
capacity is proposed to
be developed taking
into account
approximately 20% of
MSW being sent to
landfill as  residue
waste/reject waste
after processing. The
capacity is designed to
be developed for
minimum 05 vyears in
initial phase. The target
to fill the gap is by June,

2022.
D. Legacy Waste Management:
i. Number of Dumpsites in | 72
U.P.
iii. Quantity of Waste dumped | 84.5 Lakh
at dumpsites (in Tons)
iiii. Number of Dumpsites |04
cleared
iv. Number of Dumpsites in | 06
which biomining has
commenced
V. Timeframe for clearing all | All the ULBs have been instructed to do
dumpsites survey, estimation of quantity and

immediate  stabilization/reduction of
volume by windrows formation and
following other SOPs as per the CPCB
Guidelines for remediation of legacy
waste. By the end of the year 2022, the
dumpsite with larger quantity of legacy
waste lying in the bigger cities are
proposed to be done in initial phase.

Status of Legacy Waste Treatment: The present status of 17 Nagar Nigams is
enclosed as Annexure- VI.

The details of Completed/Ongoing Bio-remediation Projects:

S.N | Name of | No.of Dumpsite Area Legacy | Remarks/Sta
0. | Municipal dumpsit Details Waste tus
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Corporatio es Quanti
n ty (in
tons)
Agra 1 Kuberpur, Approx. | 940000 | 600000 MT
Agra 25 Acre remediated
till Dec.,
2021.
Remediation
work is in
progress.
Aligarh 1 Mathura- Approx. | 161632 | Remediation
Sasni Road, | 25 Acre work is under
Aligarh progress.
Ayodhya 2 i. Near 77700 | Under
Afeem Kothi tendering
ii. Near process.
Dream
Destination
Site
Bareilly 1 Bakharganj | Approx. | 406975 | Work
21 Acre allotted,
which is to
be
commenced
after
Monsoon.
Firozabad 1 Kutubpur 28061.2 | 135000 | Under
Chanaura 7sq.m tons | tendering
Dumping process.
Ground (Refer
Annexure-
Vi)
Ghaziabad 2 Indirapuram 560000 | 60% work
complete.
Pratap Vihar | Approx. Work is in
14 Acre progress.
Gorakhpur 1 Mahesra - 0 All legacy
waste has
been treated
and
removed.
Jhansi 2 i.Masiha 800000 | DPR  under
Ganj vetting.
ii. Panchwat
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Kanpur

Panki
Bhausing

Approx.
45 Acre

900000

Remediation
work is under
progress.

10

Lucknow

Ghaila, IIM
Road

Approx.
14 Acre

633911

Work of
remediation
is under
progress.

11

Mathura-
Vrindavan

Laxmi Nagar,
Nagla Kolhu,
Mathura

Approx.
36548
Sq. m. (9
Acres)

1.8
lakh
ton

Work of
remediation
has not
started by
the agency
till date.
(Refer
Annexure-VI)

12

Meerut

i. Gawri
Masudpur

45 Acres

2.5
lakh
ton

Site has been
remediated
almost
complete
(i.e., 95%).
Only 2-3000
tons of
sweeping
waste is
being
processed
and cleared
now. (Refer
Annexure-
Vi)
Regarding
Gawri, the
inspection
report dated
09.07.2021 is
annexed as
Annexure-
VII).

ii.Lohiya
Nagar

16 Acres

7-8
lakh
ton

The plant will
run at a
capacity of
around 500-
600 TPD. The
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trials have
been started.
The plant will
start full
operation
immediately
after  rains.
Remediation
work to be
started soon
at Lohia
Nagar site.
(Refer
Annexure-
Vi)

13

Moradaba
d

Rampur Roac
near Deer
Park

21.67
Acres

280000
tons

Remediation
started
(28527.585
Tons
remediated).
(Refer
Annexure-
Vi)

14

Prayagraj

Baswar Plant

Approx..

35 Acre

120000
0

Remediation
work is under
progress.

15

Saharanpur

Janta Road

1.5
hactare

All legacy
waste has
been treated
and
removed.

Kamela
Colony

3.0
hactare

120000
cubic
meters

The work of
70000 cubic
meters of
waste has
been
completed,
only 50000
cubic meters
left.
Remediation
work is under
progress.
Note- Sites
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under
municipal
area are NIL.
(Refer
Annexure-
Vi)
16 | Shahjahan 1 Kakra Kalan Total 60000 | About 45000
pur land= ton tons of waste
1.05 hac. has been
Acquired disposed of
Land=0.2 by the
6 corporation.
hactare Work under
progress.
(Refer
Annexure-
Vi)
17 | Varanasi 1 Ramanna 0 All legacy
waste has
been treated
and
removed.
It is targeted to complete the work of legacy waste remediation to be December,
2022.

INSPECTION REPORTS

++ Shivari Plant, Lucknow: Considering the directions passed by Hon’ble NGT, the
Oversight Committee monitored the status of Shivari Plant, Lucknow, an
inspection report received from UPPCB regarding M/s Eco Green Energy Pvt.Ltd.
Shivari, Mohan Road, Lucknow (Annexure- VIIl). The Oversight Committee had
been reviewing the compliance status as per Hon’ble NGT directions
periodically. The compliance status is presented below:

v' Improper functioning of M/S Eco-green Ltd.: Municipal Commissioner,
Lucknow stated that he has also observed malpractices by the company. He has
set Dec., 2020 as the deadline for the company to streamline their processes
and ensure proper waste management in the city. In case of any delay, the
contract shall be terminated. The Committee reiterated the direction given in
meeting dated 26.06.2020 that in the light of the mentioned flaws in the Solid
Waste Management by the M/s EcoGreen in Lucknow, penalty of 1 Crore on
M/s Eco Green is recommended. The said amount be recovered from the
company at earliest.

v' Condition of Shivari Plant, Lucknow: As per the last inspection report dated
28.10.2020 received by the Committee. At the time of inspection, it was
observed that waste processing plant at Shivari was non-operational. All the

27




machines viz. trommel, compost plant, leachate plant was found to be non-
operational. It was also informed that the plant is not in working condition as
the electricity connection is disrupted. Further, it was informed that 7.5 lakh MT
waste is currently dumped at the site. The inspection team took a sample of the
leachate and the same was sent to the laboratory for assessment. The sample
analysis revealed that pH, BOD, COD, suspended solids, total coliform and faecal
coliform all were above the permissible limits. This leachate was being into
Nirwa Nala which ultimately meets Sai River near Bhadohi.

Further, a meeting was conducted by the Oversight Committee on 21.12.2020
regarding Gomti River Pollution in which the Municipal Commissioner, Lucknow
informed that currently 02 trommel machines have been made operational and
05 machines will start operating by March, 2021. Further, he informed that
waste to compost machine has been made operational at Shivari. Waste to
energy plant could not be made functional because waste segregation is not
taking place in the city. The Committee directed him to replicate successful
waste management model of Indore. Furthermore, it was suggested that small
waste to energy plant such as in Meerut can be set up in Lucknow.

Inspection Report of Shivari Plant at Lucknow, conducted by Hon’ble
Chairman, Oversight Committee, NGT, UP to oversee the Compliance of SWM
Rules, 2016: In order to review the Compliance of SWM Rules, 2016 and
progress on site, Chairman, Oversight Committee, NGT, UP visited the legacy
waste dump site at Shivari, Lucknow on 20" July, 2021. During the visit, many
officers were present at the site. It was found that the plant is an isolated place
with no residences in the vicinity and spread in an area of 41 hectare including
landfill site and its total covered area is about 09 hectares. Several complaints
regarding the working of Shivari Plant were noticed by the Oversight
Committee (as per the news article), therefore, it was made clear by the
officers of EcoGreen that there were problems relating to payment of dues by
Lucknow Nagar Nigam, due to which they were not in a position to bear the
daily expenses of diesel to run the vehicles, their plant and also to pay wages to
their daily workers. But, now the new Municipal Commissioner, Mr Ajay
Dwivedi, the problem has been solved and dues have been cleared by the
Lucknow Nagar Nigam.

During visit, it was found that though it was raining, the Plant was in operation.
Several machines, segregators, compost plant etc. of the plant were functional.
As per the information given by the officers of EcoGreen, at present, there is
about 4 lac MT of waste lying on the site and receive about 1200 tons of waste
daily and process 1600 tons waste as well as increase their processing capacity
very soon and plan to clear the entire legacy waste positively within a period of
one year including the present rainy season.

It was also informed that about 40000 tons of municipal waste is being
transported to the site every month. During last three months, about 1.20 lac
tons of unprocessed waste has been treated. During inspection, RDF was also
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found lying on the site and the officers said that there is about 2 lac tons of
RDF, which will be disposed of at the earliest.

As far as door-to-door collection of municipal waste is concerned, the officers
of Lucknow Nagar Nigam informed that it is being done invariably. Roughly one
vehicle is required for collection of municipal waste from 1000 residences.
Since there are more than 6 lac residences in Lucknow, they require about 600
vehicles. About 450 vehicles have been deployed at present and about 150
vehicles are in pipe-line to enhance the capacity of door-to-door collection.
Besides this, they have also deployed 160 manual rickshaws for door-to-door
collection. The officers said that the vehicles deployed for door-to-door
collection have separate containers, for different types of wastes. An
awareness programmes are being organized to segregate the waste at source
so the target of 100% door to door segregation and collection will be achieved.
Regarding Lechate Treatment Plant (LTP) of 250 KLD, it was informed by the
officers of EcoGreen that it is under price negotiation and assured that LTP
construction work will be completed within a period of nine months. It was also
assured to increase the capacity of Secured Landfill Facility (SLF) by
constructing new SLF.

During inspection, Compost Unit of the Plant was found functional and was
being filled in the printed bags. At present, they are sending about 500 tons of
compost to fertilizer companies every month and it fetches about Rs 1600 per
ton. They will soon increase the compost generation capacity from existing 250
MT/Day to 350 MT/Day.

It was also directed to the officers of EcoGreen that do plantation along the
boundaries of the Plant as there is lot of land available near the Plant. In
continuation, it was also directed to ensure that the legacy waste is positively
cleared within the earliest possible time. The details of the inspection report
with some photographs of the site during inspection depicting the present
situation of the Plant are annexed as Annexure- IX.

E. OTHER INFORMATION (Refer Annexure- IV)

i Information 06 (The details are listed below in Table-2)
regarding e Model Cities: Lucknow, Mathura, Varanasi
development of
model e Model Towns: Niwari, Shikohabad and
towns/cities/villages Budhana

ii. Creation of | The UPPCB/Environment Department have
Environment Cell enabled institutional mechanism for monitoring of

environmental laws and issues.
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iii. | Standardization of
rates for
procurement of
services/equipment
(to do away with the
tendering process)
required for solid
waste management

The Urban Development Department has issued
standard model specifications regarding various
components of SWM like collection and
transportation vehicles/MRF standard design but
as far as fixing rate to do away with tendering
process it has been submitted that such
mechanisms could not be established due to
existing financial rules and its pertinent that
Hon’ble NGT has issued direction in OA No.
606/2018, vide its letter dated 18.10.2019
constituting a committee regarding the
standardization of rates for procurement of
services/equipment to be uploaded on the GeM
Portal. The department is awaiting the decision of
the committee and procurement method to be
uploaded on the GeM Portal. Once it is done, the
department will follow that.

The State had selected three Municipal Corporations (Lucknow, Mathura and
Varanasi) and three smaller ULBs to be developed as Model Urban Towns/Cities.
The progress is being made in these cities as desired to be a Model City/Town. The
experience suggests that bigger cities (Lucknow, Mathura and Varanasi) had been
severely constrained due to failure of agencies working in these cities and the
department is trying to resolve the disputes between the ULB and the Private
Concessionaire, select new agency and strengthen the infrastructure. Although
infrastructure related to SWM Compliance has been developed in these cities
including processing capacity, the work progress has been severely affected due to
COVID. A progress made by these ULBs on key parameters are as follows:

Table-2: Information regarding development of Model Town/Cities/Villages

Corporation)

S.No. Name of ODF | Total No. of Remarks on the Progress
ULB Status | Wards | wards and Constraints

with

100%

daily

collection

1 Mathura ODF++ 70 70 Processing plant capacity of
(Municipal 180 MT has been

established against total
estimated generation of 175
TPD. The city also has
established a plastic to fuel
plant of 06 TPD capacity for
processing of plastic waste.
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The city has remediated and

cleared a legacy waste
dumpsite successfully
(11259 MT).
Niwari ODF+ 10 10 The town is very small and
(Nagar its waste generation is only
Panchayat) 1.8 TPD. Proper source
segregation, collection and
processing of wet waste and
dry waste recycling is being
practiced.
Lucknow ODF++ | 110 110 The Lucknow  Municipal
(Municipal Corporation has established
Corporation) plant with 1300 TPD i.e.
sufficient for approximate
1100 TPD of waste i.e. sent
for processing to the plant.
Shikohabad | ODF+ 25 25 It is small ULB, where proper
(Nagar source segregation,
Palika collection and processing of
Parishad) wet waste and dry waste
recycling is being practiced
through engagement of
decentralized model.
Budhana ODF+ 17 17 Budhana has adopted
(Nagar composting process and the
Panchayat) waste is being processed in
the ULB.
Varanasi ODF++ 90 90 Varanasi has established a
(Municipal 600 TPD plant. 03 Bio-
Corporation) methanation  plants for

segregated organic waste
have been established.
Thus, the city has developed
processing  capacity for
generated MSW. An
agreement with a private
developer has been signed
to set up processing facility
of C & D waste and work has
started. To strengthen Door
to door waste collection &
transportation, the
corporation has recently

31




\ engaged an agency.

Action Taken against defaulters

9. In compliance of the directions passed by Hon’ble National Green Tribunal
dated 10.01.2020, Uttar Pradesh Pollution Control Board has issued Show
Cause Notice dated 07.07.2020 under Section 5 of Environment (Protection)
Act, 1986 to Director, Local Bodies Uttar Pradesh for imposition of
Environmental Compensation on Urban Local Bodies due to default of Rule 22
Solid Waste Management Rules, 2016.
10. In compliance of the directions passed by Hon’ble National Green Tribunal
dated 10.01.2020, Uttar Pradesh Pollution Control Board has issued Show
Cause Notice dated 07.07.2020 under Section 5 of Environment (Protection)
Act, 1986 to Director, Local Bodies Uttar Pradesh for imposition of
Environmental Compensation on Urban Local Bodies for not initiating the
disposal of Legacy Waste by Remediation.
Desirable | > 100% waste segregation.
level of | > 100% collection of waste.
complian | > Solid Waste Management Facilities for all ULBs be setup and made operational.
ce in | > All Solid Waste Management Facility to be complying with the Rules.
terms of | > Legacy waste disposal in the State by April, 2022.
statutes
Gap » The establishment of decentralized composting and MRF plants in all 651 ULBs.
between | > All plants to obtain Authorization from the UPPCB.
current » Model cities and villages have to be made fully compliant with environmental
status norms.
and » Legacy waste not yet fully disposed.
desired
levels
Proposal | Action Plan for Solid Waste Management
of » It is targeted that all smaller ULBs (approx. 450) that generate less than 10 TPD
attendin of solid waste establish composting facility for processing by December, 2022.
g the gap The timelines have been effected due to Pandemic situation in the country.
with » IT enabled architecture across the State by December, 2022.
timelines | » Waste to energy (WTE) Plants: WTE Plant is proposed in Ghaziabad,
Muzaffarnagar, Aligarh and Varanasi.
» Rs. 408 Cr. released for purchase of vehicles and other equipment’s for
collection & transportation of SW.
» The smaller towns are being promoted for localized composting and recovery of
recyclables at MRF. Rs. 219 Cr. released to all ULBs for setting up of MRFs. The
MRFs are to be completed by December, 2022.
» Composting- The gap in processing of waste is to be filled by December, 2022.
» At present, the state has 17 MSW processing facilities with 5520 TPD capacity.

The gap is to be completed as:
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Plants to be made | Fatehpur plant of 35 TPD is targeted to made
operational functional by March, 2022

Plants to be made | 07 Plants with 860 TPD (Sambhal, Badaun,
operational (Arbitration | Mirzapur, Ballia, Rampur, Jhansi & Meerut) by
complete) March, 2022

Plants under land dispute to | 08 Plants with 930 TPD (Bareilly, Firozabad, Loni,
be resolved and | Bhadohi, Basti, Nazibabad, Gorakhpur, Akbarpur)

commissioned

> Bareilly, Bhadohi, Firozabad, Loni- The land

has been Procured. The construction of plant
is under progress (55%) in Loni. For Bareilly
and Bhadohi, DPR (Detailed Project Report)
are approved from SHPSC (State High Power
Steering Committee). Firozabad, the DPR is

planned to be presented before the
committee by 2" week of July, 2021.

> For Basti, the land identified is not
appropriate and under progress to make it
suitable.

» For Gorakhpur, the land has been identified.
Soil testing and survey is done. DPR is under
progress and likely to be completed in 1 week
time. The same shall be presented before the
SHPSC by 2™ week of July, 2021.

» Akbarpur the Land has been identified.

New plants sanctions to be | 37 Plants with 3,170 TPD
completed by December,

2022

» This will enable the state to have centralised mechanised plant with processing
facility of approximately 10470 TPD by December, 2022. This is approximately
74.7% of total estimated waste generation in the State.

» Approximately 30% of waste i.e., recycled though informal sector. Therefore,
the addition of the above capacity will be adequate for the needs of the State
for the time being.

IV: Best Practices (Regarding Waste Management)

1) A plastic to diesel conversion plant has been set up in Mathura. The Plant eliminates 5 Metric
Tons of plastic waste every day, including non-valuable plastic of less than 50-micron thickness.
A high amount of plastic waste exists in the municipal waste collected door to door by

Municipal Corporation. Paterson Energy installed a plant which converts this plastic waste into
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diesel. The converted diesel cannot be utilized in vehicles but can be used as an alternative fuel
for diesel generators and factory set up. Furthermore, due to low sulphur content it is less

polluting in nature®.

2) Bijendra Energy and Research, Meerut has developed an indigenous technology for waste to
energy which appears to be viable and cost effective. The New Generation, Multi-Fuel Producer
Gas Generator Plant developed by them can simultaneously use biomass waste, municipal solid
waste and RDF fuel to produce gas/synthetic gas and further generate electricity. Conventional
waste-to-energy plants that use mass-burn incineration usually on an average convert one ton
of MSW to about 550 kilowatt-hours of electricity. With gasification technology, one ton of
processed dry MSW Briquette (RDF) can be used to produce up to 1,000 kilowatt-hours of
electricity. Gasification technology is an economically and environmentally sustainable
approach for waste management (Refer Annexure- X). This could pave way for decentralized
municipal solid waste management where a number of such plants can co-exist in a city

catering to a cluster of wards and converting municipal solid waste into energy.

3) Flower to Compost Plant (2 MTD) in Rajnagar Lohamandi, Agra is installed wherein flower
waste from 205 temples/ mosques/gurudwaras /wedding sites is processed to produce
compost. The compost is being sold to KRIBHCO at Rs.3/kg. Such simple yet innovative models
of waste to wealth can be replicated in other parts of the country. Startups viz. Phool.co® which

use flower waste to make biodegradable products can also be coordinated with.

4) Another successful model with reference to waste management is 24 Tonnes/day “Waste to
Energy” plant established by NTPC at village Karsara, Varanasi and 3 (5 Tonne/day) such Plants
set up by Indian Oil Corporation at Bhelupur, Paharia Mandi, Adampur, Varanasi. These Plants
are presently operational and convert municipal organic waste into manure and electricity. The
operation of the Plant is based on anaerobic digestion. The solid waste is segregated and the
organic portion is taken up for further processing where it is reduced in size and fed into the
digester. During the feeding, semi-digested material is mixed with the fresh feed to give a

seeding effect. The material undergoes anaerobic digestion producing bio-gas which is tapped

!Details about Paterson Energy are available on its website http://patersonenergy.com
> Details about Phool.co and its products are available on its website https://phool.co/
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and filled up in balloons to be utilized either as fuel or to produce power through engines. The
undigested material is disposed into a centrifuge which separates the solid faction that can be

used as compost (Refer Annexure- Xl).

5) Kochi Model of SWM: A suitable technology was identified and approved by Clean Kerala
Mission, Government of Kerala and the action on a trial basis started in 2007 in a few
apartment complexes. Confederation of Real Estate Developers’ Associations of India (CREDALI)
Kochi, implemented the initiative. The eco-friendly waste management technique uses the
aerobic microbial composting system for solid waste management. The Clean City Movement
had implemented the Bio-Bin system to process the bio-degradable waste using the naturally
occurring microbes through a scientific process called Bio-trigger mechanism. After having
achieved the target of processing the bio-degradable waste, the next target was addressing the
plastic menace. A Plastic Shredding Unit at Ravipuram was constructed by the Corporation of
Kochi and CREDAI Kochi. Plastic collected from the apartments are shredded and stored for
using it along with bitumen for polymerized tarring of roads in the Corporation of Kochi. The
plastic when used for tarring helps in enhancing the life of roads. Shredded plastic has been
utilized for road tarring on Manappatti Parambu road, Kaloor and Manimala road, Edappally.
Hon’ble NGT’s Regional Monitoring Committee (South) on SWM has suggested that all
Sourthern States replicate the decentralized waste management model implemented in
apartment complexes in Kochi by the Confederation of Real Estate Developers Association of

India (CREDAI) Clean City Movement.

6) Alappuzuha Model: Kerala has a legacy of successfully practicing decentralized solid waste
management for the last 4 years. Alappuzha has taken a step in the direction of liquid waste
management by working towards mitigating pollution of canals. The aim of this project is to
avoid flow of polluted water into the canal. The system includes individual toilet facility to each

house and a centralized water treatment system.

7) Plastic free Gandhinagar initiative: Gandhinagar is the capital city of Gujarat and is among
India’s first & foremost architecturally integrated cities. Gandhinagar aims to be a zero-landfill

city. Under the “Plastic Free Gandhinagar Initiative”, Gandhinagar Municipal Corporation (GMC)
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has taken several steps to reduce, reuse, recycle and safely dispose the plastic waste.
Gandhinagar Municipal Corporation has implemented a massive “Plastic Free” drive on ground

level. Project PcanV was launched on Sewa divas 17" September, 2019.

9) Biomedical waste recycling approaches: A research article published by Sunny (2018)
entitled, “Use of Biomedical Plastic Waste in Bituminous Road Construction” mentioned the
applicability of autoclaved medical plastic waste (like glucose bottles, syringes etc.) in road
construction. On the basis of the experimental results, they found that mixes prepared with
biomedical plastic waste has shown better properties compared to the conventional
bituminous mixes. They further concluded that the biomedical plastic waste can be disposed of
judiciously by incorporating it in bituminous mixes.

An experiment was conducted and published by Malavan and Manju (2017) entitled, “An
Experimental Investigation on Biomedical Waste Concrete” determined the potential of partial
replacement of cement with biomedical waste in concrete. The results of the study revealed
that an optimum of 10% replacement of cement with biomedical waste ash resulted in good

quality of concrete.

10) Recent technologies for Plastic Waste Management:

Polymer Blended Bitumen Road: The process of road laying using waste plastics is designed
and the technique is being implemented successfully for the construction of flexible roads at
various places.

A Scotland based company called MacRebur came up with a way to create roads using recycled
plastic which are stronger and durable than roads built using asphalt. Asphalt-based roads crack
during rains and don’t last long. Plastic roads are 60% stronger and last around 10 times longer.
Along with this it is also solves the problem of growing plastic pollution. The roads are made
with a material that MacRebur calls MR6.

India has built one lakh kilometres of roads in at least 11 states using discarded plastic. The
revolution of plastic waste roads started brewing in 2015 when the Centre made it mandatory

for all road developers in the country to use plastic waste for road construction after Padma Sri
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Rajagopalan Vasudevan, a Professor from Madurai’s Thiagarajar College of Engineering, laid out

a process of building roads by recycling plastic waste.

Co-processing of plastic waste as raw material: Co-processing refers to the utilization of waste
materials in industry process such as cement, production of lime or steel and power stations or
any other large combustion plants. Co-processing shows replacement of primary fuel and raw

material by waste recovering industry and material from waste.

In Uganda, the plastic bottles are used in building houses. The construction of houses starts with
the process of filling plastic bottles with soil. This not only reuses plastic bottles but also saves

environment. These houses are cost effective too as the materials used are readily available.

Co-processing of plastic waste in cement kilns: One of the most effective methods of recycling of
plastics waste for recovery of energy is its use as an alternative fuel in cement kilns. Apart from
recycling of plastic for making new products and saving energy, there are also projects which

aim to turn plastic into new energy sources.

V: Recommendations

1. There is an urgent need to augment the treatment capacity of Solid Waste in the State of
Uttar Pradesh. Out of 14468 TPD of Solid Waste collected, only 5520 TPD is being treated
at present. Currently, only 17 MSW Treatment Plants. The State Government has a
proposal to set up 53 Plants with 4995 TPD capacity at 53 sites in the State. Of these, 09
plants with treating capacity of over 900 TPD are under construction which will be
operational by March, 2022. Remaining 44 Plants are at different stages of
sanctions/approval. Lockdown due to Covid has also contributed to slowing down the
progress in this regard. Also, the smaller ULBs have been trained to practice non-
mechanized decentralized processing and MRF is being setup for dry waste recycling. The
State Government needs to realize the urgency of the matter and make adequate funds
available for bridging the gap in capacity in all the ULBs to ensure quality and dignified
living for their inhabitants. Non-mechanized processing in small ULBs can be a short-term

measure only. The State Government must prepare an action plan for each ULB and for
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reviving the closed treatments plants and implement it in a time bound manner. The

progress of it should be reported to the Hon’ble NGT on quarterly basis.

Out of 651 ULBs, at present, only 582 ULBs have identified & procured lands for the setting
up of processing and disposal facilities for Solid Wastes. The State Government needs to
ensure that 582 processing/disposal facilities are set up at the earliest in these ULBs. A
workable timeline should be fixed and its strict adherence should be monitored regularly
from the State level. As per the Hon'ble NGT order dated 10.01.2020, the UPPCB doesn’t
appear to have initiated action by way of imposition of EC of Rs. 10 lakh/ local body/ month
against the defaulting ULBs. The UPPCB must initiate action in this regard and also push for
the recovery of the EC on priority basis to all such defaulters. Quarterly Progress Report on
initiation, imposition and realization of EC may be submitted to the Hon’ble NGT and the

Oversight Committee for monitoring.

It was proposed to follow a decentralized approach for ULBs for material recovery and for
composting of wet waste. In the financial year 2019-2020, an amount of Rs. 627 crores was
released from the State Budget and Rs. 227 crores was sanctioned for providing one
Material Recovery Facility (MRF) in every ULB and Rs. 400 crores for strengthening
collection/transportation system of Solid Waste in all the ULBs. Work progress in this
regard has not been forthcoming for information and the monitoring. The State
Government needs to monitor the progress of expenditure closely and regularly to ensure
that the requisite infrastructure become available for the use of the public thereby

improving the quality of their life.

As per the status of legacy waste dumpsites of 17 Nagar Nigam (Refer Annexure- VI), the
remediation of legacy waste has not been completed yet in most of the Nagar Nigams.
Only 03 Nagar Nigams have treated and removed all the waste. Remediation work is going
on in the remaining dumpsites. Agra Nagar Nigam has targeted to complete the work by
December, 2021. For the remaining Nagar Nigams, the target date of completion is
December, 2022. There is requirement of inspection/survey by the concerned authority

with regard to the dumping sites in the State. The Committee recommends complete
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survey for estimating legacy waste correctly in the entire State within three months and
prepare a plan for their remediation as well as removal in a time bound manner. The Urban
Development Department should monitor its implementation on a regular basis and
submit a quarterly progress report to the Hon’ble NGT. The committee is of the view that
unless the gap in the treating capacity is filled, this problem shall continue. When we ask to
clear one legacy waste that is cleared and the fresh waste is dumped at another site. So, by
the time old legacy waste is cleared a new dump site is created. Therefore, the State needs

to expedite the process of enhancement of the treating capacity and to fill the existing gap.

At most of the places, door to door collection is done by traditional rag pickers and
sweepers working in private sectors. This private sector needs to be integrated with the
Municipal Corporation. In places where door to door collection of waste is being done by
local operators difficulties in collecting charges from household is faced by them. In Agra,
the Municipal Corporation has incorporated the collection charges into the house tax. This
has ensured 100% realization of collection charges through the house tax. The Urban
Development Department may direct other ULBs to replicate this model for providing

satisfactory level of municipal services on sustainable basis.

The Committee observed that Legacy waste remediation in Agra has been undertaken at a
good pace and low cost. Out of 940000 MT of estimated legacy waste at Kuberpur
dumpsite, 600000 MT has been remediated and the remaining work will be completed till
December, 2021. It is heartening to note that the cost of disposal/remediation of waste is
Rs 273/MT which is relatively low as compared to cost in other cities/towns. It was
informed to the Committee that in Delhi, the per ton cost of legacy waste remediation was
Rs. 380. Likewise in Maharashtra, the average per ton cost ranges between Rs. 400-500.
Thus, the Urban Development Department should share the success story of Agra with
other ULBs for adapting and adopting this model for the disposal of legacy waste in their

respective areas.

The Committee recommends use of covered transportation of waste, segregated litter

bins, transfer stations in place of secondary storage in all the ULBs.
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10.

In the 17 MSW processing plants, there is problem of offtake. RDF offtake is minimal
because the transportation cost to cement factories (located in Mirzapur or M.P.) is very
high. Its use become prohibitive cost wise. As an alternative, setting up of Waste to Energy
plants at the site itself needs to be considered seriously. . A decentralized Waste to Energy
plant has been set up in Meerut which is working efficiently (Refer Annexure- X). Waste to
Energy Plant is proposed in Ghaziabad, Muzaffarnagar, Aligarh and Varanasi. However, so
far, not much progress has been made. The UPPCB must ensure that all the functional
processing plants obtain due authorization from it in next 3 months. The State Govt. may

consider giving incentives to persons who propose to establish such plants.

Another successful model with reference to waste management is 24 Tonnes/day “Waste
to Energy” plant established by NTPC at village Karsara, Varanasi and 3 Plants of 5
Tonne/day capacity set up by the Indian Oil Corporation at Bhelupur, Paharia Mandi,
Adampur, Varanasi (Refer Annexure- Xl). These Plants are presently operational and
convert municipal organic waste into manure and electricity. The operation of the Plant is
based on anaerobic digestion. The solid waste is segregated and the organic portion is
taken up for further processing where it is reduced in size and fed into the digester. During
the feeding, semi-digested material is mixed with the fresh feed to give a seeding effect.
The material undergoes anaerobic digestion producing bio-gas which is tapped and filled
up in balloons to be utilized either as fuel or to produce power through engines. The
undigested material is disposed into a centrifuge which separates the solid faction that can
be used as compost. The Urban Development Department needs to guide and motivate the
ULBs to adopt this model or any other successful model in the Country for converting local

waste to energy.

As far as Compost from the MSW processing plants is concerned, at some places, there is
problem of poor off-take primarily because of the poor quality and foul odour. The
Committee recommends that the State Government should utilise the expertise of State
Agricultural Universities for the improvement of compost quality. This would ensure ease

in market selling as well as assured disposal of large bulk of solid waste.
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11.

12.

13.

14.

Municipal Wastes should be recognised as a resource and a formal recycling sector should
be established from it thereby creating jobs for rag-pickers and integrating them into
society with dignity. Alternative strategies such as use of plastic bottles and cans in

constructions of roads must be encouraged as an effective waste management strategy.

Educational Institutions may be encouraged to include the waste management in their
curricula and to develop projects on waste management. Use of innovative technologies
for converting waste into wealth like plastic-to-fuel and waste-to-energy etc. must be

supported with special buyback options.

Till date, the revised SWM Rules have not been incorporated in the Bye-laws of the ULBs.
For the sake of uniformity, it has been decided by the State Government to have a Model
Byelaws prepared at State level which will be adopted by all the ULBs thereafter. So far,
this Model Byelaws has not been finalized. The Hon’ble NGT has directed penalty for non-
compliance with the SWM Rules after 31.03.2020. The UPPCB needs to pursue and push
the Urban Development Department for finalizing the Model Byelaws and the ULBs for
timely adoption of model byelaw through the imposition of EC as per the directions of

Hon’ble NGT.

The Urban Development department has informed that it has issued standard model
specification regarding various components of SWM like collection and transportation of
vehicles/MRF standard design but as far as fixing rate to do away with tendering process is
concern, such mechanism could not be established due to the existing financial rules. It is
pertinent to note that the Hon’ble NGT has issued directions in O.A. No. 606/2018, vide its
order dated 18.10.2019 to constitute a committee regarding the standardization of rates
for procurement of services/ equipment to be uploaded on the GeM portal. The
Department is awaiting the decision of the committee and procurement method to be
uploaded on the GeM Portal. Once it is uploaded on the GeM portal, the Department and

the ULBs will follow that. The Committee suggests that the State government must find
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15.

16.

17.

way to comply with the directions given by Hon’ble NGT and formulate a proper action

plan to rationalize and expedite the process of procurement at the ULB level.

In compliance of Hon’ble NGT orders, directions have been given to the Housing
Department to ask the Development Authorities to make clear and adequate provisions in
their Master Plans for dumping sites/waste processing plants. However, the level of
compliance on the ground is not upto the expectation. The State Government should
monitor this work and ensure that adequate land is made available for this purpose and
inform the same to the Urban Development Department, the UPPCB and the Oversight

Committee.

The State had selected three Municipal Corporations (Lucknow, Mathura and Varanasi) and
three smaller ULBs (Niwari, Shikohabad and Budhana) to be developed as Model Urban
Towns/Cities. The progress of these cities is being monitored on the 18 parameters
prescribed by the Central Government for a Model City. However, the implementation of
action plans in these 03 cities have not progressed as per planning due to dispute with
agencies working in these cities. The Urban Development Department is trying to resolve
the disputes between the ULBs and the Private Concessionaires, select new agency and
strengthen the infrastructure. Although infrastructure related to SWM Compliance has
been developed in these cities & towns, its utilization has been severely affected due to
COVID. Progress made by these ULBs on key parameters are enclosed in Table- 2 of this
report. The department has also informed that 03 smaller towns would be developed into
Model Towns in next 6 months and the bigger cities fully compliant as a Model City in next
6-9 months. It is recommended that the State Government must do a sewage gap analysis

and ensure compliance as per Hon’ble NGT directions.

Considering the slow progress on several important and critical parameters affecting the
management of MSW, it had become imperative to monitor closely the implementation of
action plan of the ULBs through the supervisory authorities. Therefore, the State Govt.
under the direction of Hon’ble NGT has constituted committee at district, division and state

levels for effective monitoring of the implementation of the ULB’s action plan. They are
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18.

19.

20.

required to hold the monitoring meetings in the 1%/2"/3" week of every month
respectively. Besides, the Chief Secretary is also mandated to hold the State level
coordination meeting with various departmental heads in the Govt. in the 4™ week of
every month. This arrangement needs to the implemented not only in its letter but in its
true spirit, so that the environment related issues are attended on the priority that it
deserves. The Committee further recommends that a direction should be given to the
concerned authority to provide the copy of minutes of such monthly meeting wherein the

compliance of the orders of Hon’ble NGT is monitored at Chief Secretary level.

The progress of preparation of District Environment Management Plans (DEMP) is very
slow. After more than six months of close follow up, out of 75 Districts in the State, only 49
Districts have prepared the DEMP. The action plans submitted by these districts to the
UPPCB suffer from many deficiencies, eg. Incomplete information, absence of monitorable
targets, showing vague and broad activities without specific targets etc. This is going to be
the foundation of the environmental preservation works of the future. Therefore, the
DEMP needs to be prepared with care and concern. The Chief Secretary, UPPCB may be
directed to take stringent measures to ensure that all the district prepare the DEMPs within
3 month and also fix the responsibility of inaction so far on their part. He should review the
progress in the monthly meetings held in every 4™ week of the month and send its minutes

to the Oversight Committee.

Vide order dated 26.04.2019, the Hon’ble NGT had directed a Performance Audit of all the
ULBs having population of more than 1 lakh on 18 parameters for compliance with MSW
Rules. So far, no such audit has been done in the State. The UPPCB along with the Urban
Development Department may ensure compliance of Hon’ble NGT’s orders in this regard at

the earliest without any further delay.

According to a recent news article, the Waste Management Processing Plant in Lucknow
has numerous faults. On 20" July, 2021, the Chairman, Oversight Committee, NGT, UP
visited the legacy waste disposal site at Shivari, Lucknow, to assess compliance with the

SWM Rules of 2016, as well as progress on site. The waste processing plant at Shiveri was
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21.

found to be fully operational during the inspection. The plant's machinery, segregators,
compost plant, and other equipment were all functional. As per the information given by
the officers of EcoGreen, at present, there is about 4 lac MT of waste lying on the site and
receive about 1200 tons of waste daily and process 1600 tons waste as well as increase
their processing capacity very soon. It was also informed that about 40000 tons of
municipal waste is being transported to the site every month. During last three months,
about 1.20 lac tons of unprocessed waste has been treated. The Committee recommends
that direction should be issued to all concerned authority to take all steps to ensure that

the legacy waste is positively cleared within the earliest possible time.

Strict supervision of the private agencies doing the work of solid waste collection and
disposal has to be ensured. The committee has come across several negligence of such

private agencies resulting in significant environmental damage.

The Member Secretary, UPPCB is directed to send this report to the Registrar General,

National Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble

Tribunal with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary action.

The report also be uploaded on the website of the Committee.

24-07-2021 24-07-2021
X Anant Kumar Singh X SVS Rathore
Sri Anant Kumar Singh Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANANT KUMAR SINGH Signed by: SURENDRA VIKRAM SINGH RATHORE

July 24, 2021

Annexures: As above
Please visit our website: oscngt.upsdc.gov.in for more information.

Annexures

Annexure- I: Directions of the Hon’ble NGT in cases related to O.A. No. 606/2018
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Annexure- ll: The minutes of the meeting dated 09.06.2020; 22.07.2020; 21.12.2020 and
15.01.2021 in O.A. No. 606/2018

Annexure- lll: Details of Monitoring Mechanism and 18 key parameters of SWM

Annexure- IV: Progress Report for the Month of July, 2021 submitted by UPPCB on 22.07.2021
Annexure- V: List of Plastic Recycler Units in U.P. submitted by UPPCB on 22.07.2021
Annexure- VI: Present Status of Legacy waste Dumpsites of 17 Nagar Nigams

Annexure- VII: An inspection report dated 09.07.2021 of Gawri, Meerut

Annexure- VIII: An inspection report received from UPPCB regarding M/s Eco Green Energy
Pvt.Ltd. Shivari, Mohan Road, Lucknow

Annexure- IX: An inspection report dated 20.07.2021 of Shivari Plant at Lucknow, conducted by
Hon’ble Chairman, Oversight Committee, NGT, UP to oversee the Compliance of Solid Waste
Management Rules, 2016

Annexure- X: Details of Waste to Energy Plant- Bijendra Energy and Research, Meerut

Annexure- XI: Details of Waste to Energy Plant in Varanasi

Contd....
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News Articles:

Dainik Jagran- 17.07.2021
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Annexure-I|

Important Orders in OA No. 606/2018:

1)

2)

3)

4)

5)

6)

7)

8)

9

Order dated 08.04.2019 in O.A. No. 673/2018, News item published in ‘The Hindu’
authored by Shri Jacob Koshy Titled 26 “More river stretches are now critically
polluted: CPCB” (directing effective steps for remediation of the polluted river

stretches.)

22.04.2019 in OA No. 606/2018 - Meghalaya (directing training and capacity
building at National and State Level)

23.04.2019 in O.A. No. 606/2018 — Tamil Nadu (directing preparation of Annual
Environment Plan giving status of compliance to environmental norms and gaps

therein including assessment of damage to the environment in monetary terms)

24.04.2019 in O.A. No. 606/2018 — Karnataka (directing monitoring of compliance of

Plastic Waste, Bio- medical waste, Sewage Waste and air pollution)

11.02.2019 in Appeal No. 122/2018, Anil Tharthare Vs. The Secretary, Envt. Dept.
Govt. of Maharashtra & Ors. Para 33 of the order wherein the Tribunal directed
constitution of a five Members Expert Committee to carry out carrying capacity study
of the area for relevant environment parameters and impact of such expansion on

already congested and stressed areas.

08.03.2019 in O.A. No. 568/2016, Ajay Khera Vs. Container Corporation of India
Limited & Ors, the Tribunal directed the Container Corporation of India (CONCOR) to
phase out diesel vehicles, used for transportation by the Inland Container Depot (ICD)

Tughlakabad, within six months.

02.11.2018 in O.A. No. 400/2017, Westend Green Farms Society Vs. Union of India &
Ors. Para 28 of the order wherein the Tribunal directed carrying capacity assessment to

regulate activities violating environmental laws.

10.05.2019 in O.A. No. 148/2016, Mahesh Chandra Saxena Vs. South Delhi Municipal
Corporation & Ors. (Reuse of treated water)

10.05.2019 in O.A. No. 325/2015, Lt. Col. Sarvadaman Singh Oberoi Vs. Union of
India & Ors. (Restoration of water bodies)
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10) 17.07.2019 in Original Application No. 519/2019 with Original Application No.
386/2019 (remediation of legacy waste sites)

11) 22.07.2019 in Execution Application No. 13/2019 (Plastic Waste Management)
12) 25.07.2019 in O.A. No. 710/2017 (preparation of District Environment Plans)
13) 26.07.2019 in O. A. No. 360/2015 (lllegal sand mining)

14) 26.08.2019 in O.A. No. 804/2017 (Hazardous Waste Management Rules)

15) 28.08.2019 in O.A. No. 593/2017 (requirement of 100% treatment of sewage and

effluents)
16) 11.09.2019 in O.A. No. 148/2016 (utilization of treated waste water)

17) 11.09.2019 in O.A. No. 496/2016 (ground water management, rain water

harvesting)

18) 10.10.2019 in O.A. No. 176/2015 (depletion of ground water in over-exploited,

critical and semi-critical areas)
19) 14.11.2019 in O.A. No. 1038/2018 (polluted industrial clusters)
20) 19.11.2019 in O.A. No. 519/2019 (legacy waste dump sites)

21) 20.11.2019 in O.A. No. 681/2018 (non-attainment cities in terms of air quality and

also control of noise pollution)
22) 06.12.2019 in O.A. No. 673/2018 (351 polluted river stretches)

23) 18.12.2019 in O.A. No. 200/2014 (pollution of river Ganga)
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Annexure- |l

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW NGT
HELD ON 09.06.2020 AT 11-00 A.M THROUGH VIDEO-CONFERENCING
(ORGANISED WITH THE HELP OF NIC)

%k k

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and
Dr Anup Chandra Pandey, Member

Other dignitaries present:

vikhwnpe

Shri Deepak Kumar, Principal Secretary, Housing and Urban Planning
Shri Anurag Yadav, Secretary, Urban Development

Shri Vikas Gothalwal, MD UP Jal Nigam

Shri AshishTiwari, Member Secretary, UPPCB

Dr D.K.Soni, CPCB, Lucknow

Meeting was held as scheduled.

Various issues as pointed out in the order of Hon’ble National Green Tribunal

dated 23.08.2018 passed in OA No. 606 of 2018 in re: Compliance of Solid Waste

Management Rules, 2016 were discussed and status of the action taken by the concerned

authorities in compliance of the order was reviewed. The officers present were directed

to further review the matter and apprise the Committee of the latest position on points

as detailed hereinunder:

Sl. | Issue/point Present status
No.
1 Compliance of Solid | In order dated 26.4.2019 Hon’ble NGT directed that in

Waste Management
Rules (SWM Rules) by
ULBs

case Urban Local Bodies (ULBs) with population of 10
lacs or above have not complied with Solid Waste
Management Rules (SWM Rules) by 31.03.2020, they
will have to pay Environmental Compensation to the
tune of Rupees ten lacs per month. Compensation scale
for smaller ULBs was fixed likewise. In order to
ascertain compliance of the SWM Rules by ULBs,
performance audit is required to be made as to how
many ULBs having population of one lac or more are
complying with SWM Rules. 18 parameters have been

1
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earmarked in the said order of Hon’ble NGT on which
performance audit is to be made to adjudge
compliance of SWM Rules.

So far there is no effective compliance of SWM Rules by
all concerned. Principal Secretary, Urban was directed
to look into the matter.

In the State, the Solid Waste generated is
approximately 17,329 MTD out of which approximately
430 MTD is treated, i.e. about 25% of the total
generation. For the gap of 75% solid waste generated,
there is no plan and this grey area is to be looked into.

Notification of Bye
Laws

Every ULB was required to frame its own model
bylaws incorporating the provisions of MSW Rules,
2016 and ensuring timely implementation, but they
appear to have not been made so far. It was
mentioned earlier by the State authorities that they
would centrally prepare model bylaws, which will be
adopted by all ULBs. So far there is no progress in this
regard.

Monitoring
mechanism

Online MIS of ULBs has also not been done so far.
Though there is a portal for this purpose, but data as
required is not being fed therein.

Every ULB had to make action plan, implementation of
which was to be made by 31.12.2019. Either there has
been no action plan, or if at all it is there, its
implementation has not been ensured so far.

Door to door collection
of segregated solid
waste from all
households including
slums and informal
settlements,

commercial, institutional
and other non-

Door to door collection of MSW and their
transportation by covered vehicles was directed to be
made but this direction is not being complied with.
Where there is population of more than 5 lacs, transfer
stations would be established instead of secondary
store bins. Vehicles would be compartmentalised.
Separate places will be demarcated. There will also be
decentralised system of composting of green waste at

2
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residential premises.
Transportation in
covered vehicles to
processing or disposal
facilities

the place where it is generated.

Compost so produced emits foul odour and is of
qguestionable quality. The Committee was of the view
that for its use, the UPPCB should consult the Vice
Chancellor of Agriculture Universities and find out a
way to diminish the foul adour and enhance its fertility.

5 Source Segregation Segregation of waste by households into Bio-
degradable, non-biodegradable and domestic
hazardous was required to be done.

6 Litter Bins & Waste | Litter-bins/waste litter bins in commercial & public

Storage Bins areas at every 50-100 meters were to be installed.
7 Transfer Installation of Transfer Stations instead of secondary
Stations storage bins in cities with population above 5 lakhs.
8 Separate Compartmentalization of vehicles for the collection of
transportation different fractions of waste.
Use of GPS in collection and transportation vehicles to
be made mandatory at least in cities with population
above 5 lakh along with the publication of route map.
9 Public Sweeping All public and commercial areas to have twice daily
sweeping, including night sweeping and residential
areas to have daily sweeping.
10 Waste Separate space for segregation, storage, decentralized
Processing processing of solid waste is to be demarcated. Systems
e Wet Waste are to be established for home/ decentralized and
e Dry Waste centralized composting. MRF Facilities are also
e MRF Facility required to be set up.

11 | Scientific Landfill Setting up common or regional sanitary landfills by all

local bodies for the disposal of permitted waste under
the rules.

Systems for the treatment of legacy waste to be
established and survey of legacy waste in all cites be

3
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made.

Out of 653 ULBs, in 499 ULBs landfill sites have been
identified/procured and for the rest 154 no action has
been taken for procuring landfill sites. Hon’ble NGT
had directed that for non-procurement of landfill sites,
each ULB will be saddled with compensation of Rs. 10
lacs with time line of 01.04.2020.

Action may be taken on priority basis and compliance
informed to the Committee.

12 | C&D Waste There should be a policy for disposal/utilization of C&D
Waste. It be ensured that there is separate storage,
collection and transportation of C&D wastes.

13 | Plastic Waste & e-waste | Implementation of ban on plastics below <50 microns
thickness and single use plastics.

There is also no policy for scientific disposal of e-waste.
Some policy is to be adopted and circulated for proper
disposal of e-waste.

14 | Bulk Waste Generators | Bulk waste generators to set up decentralized waste

(BWGs) processing facilities as per SWM Rules, 2016.

15 | RDF Mandatory arrangements have to be made by
cement plants to collect and use RDF, from the RDF
plants, located within 200 kms.

16 | Preventing solid waste | Every water body should have screen mesh, grill, nets,
from entering into water | etc to prevent solid waste entering into water bodies.
bodies

17 | User Fees User charges will have to be borne by waste generators
for solid waste management, as specified in the bye-
laws of the local bodies.

18 | Penalty provision Criteria be prescribed for levy of spot fine for persons

who litters or fails to comply with the provisions of

4
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SWM Rules. Powers be delegated to officers or local
bodies to levy spot fines as per the byelaws framed.

19

Citizen
Redressal

Grievance

Nagar Palikas should develop Swachhata App to redress
the grievance of public.

20

Model cities

Lucknow, Mathura and Varanasi were to be developed
as model cities. Similarly, Rewari, Shikohabad and
Budhana were to be developed as model towns.
Progress in the matter is not known.

21

Realization of EC

Imposed.

Until now, an amount of Rs. 95 crores as EC has been
imposed. The position of recovery is not clear. Show
cause notices for realization of amount to the tune of
Rs. 53 crores have been issued. The position of balance
amount is also not clear.

This is a grey area which needs priority attention.

22

Thematic areas

On 12™" September, 2019, Hon’ble NGT took up the
matter relating to 14 Thematic Areas and 12 Polluted
River Stretches in the State. Several directions were
given for Solid Waste Management, 12 River Stretches
with the State, 12 Non-Attainment Cities for Air
Pollution, 13 Industrial Clusters, STPs, CEPTs and ETPs,
Ground Water Extraction, Air Pollution, lllegal Sand
Minding, C&D Rejuvenation of water bodies etc.

Hon’ble NGT has provided for a Monitoring
Mechanism. Meetings for solid waste management
should be held periodically at the level of Chief
Secretary, Principal Secretary Urban
Development/Principal Secretary Environment and
District Magistrate and decisions taken should be
complied with.

The minutes of the meetings should be uploaded on
the portal.

23

Municipal

Solid

12 MSW Treatment Plants are functional in the State.

5
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Waste Treatment
Plants

20 such Treatment Plants are not functioning. They
need to be rectified.

Out of 12, authorization by UPPCB has been granted only
for 4 MSW Treatment Plants. Balance authorization need
be taken immediately.

24 | Waste to Energy Letter of award was issued for 5 Waste to Energy
plants. Up-to-date position be submitted. Last year,
amount of Rupees 627 crore was released from
budget i.e. Rupees 227 crore for MRF and Rupees 400
crore for strengthening transportation/collection for
ULBs.

25 | Material Matter be reviewed and progress report with regard
Recovery Facility to amount sanctioned be submitted to the Committee.
(MRF)

26 | Legacy waste Work of removal of legacy waste was to be done by
30.03.2020 and survey was to be done within a
month. Barring Gauri, Meerut and Agra, no work has
been done anywhere regarding legacy waste. RFP for
10 towns for 39 lac tons of legacy waste was floated.
MD Jal Nigam may apprise the progress. Also no
estimate of legacy waste in other cities is available.
MD Jal Nigam was directed to look into the matter on
priority basis and ensure Survey of legacy waste in all
cites is made and tenders are finalized forthwith.

27 | Dumping No survey of old dumping sites has been made nor has
sites/Buffer the waste been disposed of. The Master Plans should
zones have provision for dumping sites. Buffer zones around

dumping sites be notified.

28 | Standardization of | Already two months have taken place in this regard.
procurement process of | Secretary, Nagar Vikas was directed to look into the
equipments through | matter and discuss with Principal Secretary (Skill
Gem Portal. Development) so that the process of procurement of

equipments is rationalized and expedited.
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29

Faecal sludge

There is a project of 160 crore for disposal of faecal
sludge. Latest position is not known. The faecal matter
is to be lifted manually because of unequal level of
sewage drains. 6 faecal sludge treatment plants were
subjected to tender process but its outcome is not
known. The matter requires to be reviewed and taken
up on priority basis.

30

Hazardous waste

In Moradabad, hazardous waste is dumped in a very
large quantity i.e. about 25000 MT. It is polluting
ground water. It was to be transported to Amroha
plant for scientific disposal but there is nothing to
show the latest update. There is also no policy for
disposal of e-waste. A policy is to be formulated to
handle e-waste.

31

Modal cities.

Three cities, i.e. Lucknow Mathura and Varanasi cities
and Model Towns i.e. Rivari Shikohabad and Budhana
were notified as for model cities/towns. It is not
known how the solid waste/liquid waste management
is being implemented there.

32

Liquid waste
management

There is a huge gap in utilization of treated liquid
water. There is 5500 MLD sewage generation in our State.
Treatment capacity presently available is of 3200 MLD.
There is thus gap of 2201 MLD. The plan is to increase 1281
MLD by constructing 56 STPs. What is the progress in these
56 STPs. What is the strategy for balance 920 MLD. (2201-
1281) Presently there are 104 STPs, out of which 96 are
operational and 8 are closed. How these 8 are to be
rectified, the department was directed to explain. Out of 96
STPs which are operational, 72 are not running as per
norms. It be ensured that the STPs which are operational,
are running as per norms.

Principal Secretary, Housing and Urban Planning

should look into the matter.

Out of 2248 MLD treated sewage water, only 410 MLD
is being used.

The modalities to utilize surplus treated water in

7
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industries and for agriculture purpose should be also
be considered.

33

Tapped/ untapped drains
and Bio-remediation/|
phyto-remediation

Drains through which untreated water is discharged in river
Ganga, are to be tapped as directed by Hon’ble NGT,
otherwise EC would be be imposed. There are 86 drains in
phase-l, which covers the area from Hardwar to Kanpur, out
of which 60 are still to be tapped. In phase-11, which covers
the area from Kanpur to Ballia, It was told that there are 215
drains, out of which only 80 drains are tapped and 135 are
untapped. Tapping of these untapped drains and
construction of STPs was directed to be ensured.

STPs were directed to be established by 31.03.2020 but they
have not been constructed so far. STPs already established
are not running as per norms. Till the STPs are constructed,
bio-remediation/phyto-remediation of untreated water was
directed by Hon’ble NGT by 1% April, 2020 so as to contain
load of pollution. Inspection made by UPPCB recently
revealed that bio-remediation or phyto-remediation has
nowhere been done in the State except in Prayagraj where
31 drains have been subjected to bio-remediation. In
Kanpur, out of 30 drains, 11 are tapped and 8 are untapped
and 4 are temporarily tapped. No bio-remediation or
phytoremediation has been done. EC has not been imposed
for non-compliance so far. CPCB and UPPCB to look into the
matter. In Prayagraj, there are 60 drains, out of which 17
are tapped; 42 are untapped. In Gorakhpur, out of 28
drains, 22 are untapped. In Varanasi, there are 45 drains,
out of which 26 are tapped and 19 are untapped. On 120
drains at the rate of 5 lac per drain per month, a total EC of
18 crores has been imposed by Hon’ble NGT. EC imposed
has not been realised so far. EC is to be imposed on CETP
and STP for non-compliance of Hon’ble NGT directions. The
matter may be looked into by the CPCB.

34

Polluted river
stretches

There are 12 Polluted River Stretches in the State. They
were to be taken up on priority basis. No STP etc has been
established so far. CPCB has sent a notice of Environmental
Compensation for default of bio-remediation for three
months between 01.11.2019 and 31.01.2020 (120 drains x 5
lacs x 3 months= Rupees 18 crore). The State has not
deposited this EC. CPCB may also send EC notice for default
in STP commencement.

8
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35 Bio-diversity park A project of Rupees 245 crores for Bio-diversity park was
sent to NMCG.
Member Secretary, UPPCB may apprise the progress.

All the officers present in the meeting shall positively apprise the Committee about
the latest status on the points enumerated hereinabove and steps taken for compliance

along with time lines along within which they expect to comply with the directions of

Hon’ble NGT.
Sd/- Sd/-
(Dr Anup Chandra Pandey) (Justice SVS Rathore)
Member, Oversight Committee Chairman, Oversight Committee
June 09, 2020
9
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Meeting No. 41

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW HELD ON
22.07.2020 AT 11-30 A.M (ORGANISED WITH THE HELP OF NIC) IN OA No. 606 of
2018 IN RE: COMPLIANCE OF MUNICIPAL SOLID WASTE MANAGEMENT RULES, 2016
AND OTHER ENVIRONMENTAL ISSUES,

THROUGH VIDEO-CONFERENCING

%k %k

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and
Dr Anup Chandra Pandey, Member.

Other dignitaries present:

1. Ms Radha Chauhan, Additional Chief Secretary, Skill Development Department
2. Shri Anurag Yadav, Secretary, Urban Development

3. Shri Vikas Gothalwal, MD, Jal Nigam

4. Shri Pradeep Kumar, Special Secretary, MSME

5. Shri Ashish Tewari, MS, UPPCB

A meeting was held today to review the progress of orders of Hon NGT in OA
No. 606 of 2018 in re: Compliance of Municipal Waste Management Rules, 2016 and
other environmental issues, dated 02.07.2020 regarding directions on the procedure
for standardisation of technologies and costs in Solid and Liquid Waste Management
as recommended by the Niti Ayog.

The Niti Ayog was requested by Hon NGT to standardise the technologies for
operation and maintenance including procurement, empanelment of service-
providers, development of business models regarding sewage collection, utilisation of
treated water, remediation of legacy waste dump sites and other services, such as

setting up of rain harvesting systems.
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The Niti Ayog had, after consultation with officers of GeM Portal, MoHUA,
NMCG and other officers, come out with a proposal. They have mentioned that there
are various models for solid waste management and liquid waste management which
ULBs can follow, like EPC model and HAM model. They have developed a number of
documents like the Model Concession Agreement (MCA), Model Request for Proposal
(RFP) and Model EPC contract. They have also developed a Model DPR Preparation
Tool Kit and Check-list for scrutiny. Moreover, they have developed lists of
empanelled institutes, empanelled transaction advisors, empanelled agencies,
equipments and suppliers, EPC contractors and O&M vendors. They have approved it
for uploading on GeM Portal so that it can be shared with all the stakeholders and
utilised by them in transparent manner.

Hon NGT on 02.07.2020 in OA No. 606 of 2018, while agreeing with the Niti
Ayog, took their report on record and directed the State to act upon it as per viability
to shorten the procedure.

In the meeting today, Secretary, Urban Development mentioned that they
agree with the system in principle. However, they have not seen the documents
which they will get collected in a couple of days. It was decided that the documents
may be collected by them immediately and circulated to all the relevant departments
so that a meeting can be held after more than ten days to work out the modalities.

Secretary Urban Development mentioned that while the system appears to be
quite good for solid waste management and liquid waste management, some system
should also be developed for implementing Construction and Demolition policy as
well as bio-remediation. He mentioned that in liquid waste, while there will be
modular STPs, however, some site specific variations will also have to be taken into
account. He assured that he will study the documents and then put forth his
complete views in the next meeting.

Managing Director, Jal Nigam mentioned that of late, Jal Nigam has expedited

all the tenders. He felt that the system should be so implemented to ensure that we
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don’t specify a particular technology, rather deliverables should be focussed on and
the choice of the technology should be left to the service providers.

Member Secretary, UPPCB mentioned that CPCB has standardised the
procedure and technology for phyto-remediation. Secretary, Urban Development
assured that he would look into that and try to implement it.

Member Secretary, UPPCB also mentioned that there is a great requirement
for standardisation of Ambient Air Quality Monitoring Systems (AAQMS). He
mentioned that Hon NGT in its order dated 20.11.2019 in OA No. 681 of 2018 had
directed that AAQMS should preferably be purchased from GeM Portal. He
requested that those systems should also be uploaded in GeM Portal.

Special Secretary, MSME assured that they would co-ordinate with all the
departments to put all the specifications on GeM Portal site.

Additional Chief Secretary, Skill Development (Ex CEO GeM) mentioned that
technology should not be specified. In fact, all these items come within the ambit of
services and their performance outcomes should be defined and benchmarked.
These documents, rather just being uploaded as static documents and put on GeM
Portal, should be consumed by GeM Portal; meaning thereby, that they should be so
developed so that the system is in auto fill mode, gives options depending on the
requirements and is interactive. She assured that she can meet with the concerned
departments, MSME Department and the GeM team at Central level for consuming
these documents and creating an automated system. She mentioned that this
exercise of standardising the documents for an automatic mode would take some
time. So a timeline of two months be fixed for this and it should be done in a mission
mode.

As regards two queries of MD Jal Nigam regarding variability in site and size,
she mentioned that range can be fixed for the size. As far as empanelment of vendors
is concerned, she suggested that we can start with an empanelled list of agencies.
However, the process should be dynamic so that the empanelment continues along

the process and newer people can enter in the system and get empanelled as well.
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It was decided that Urban Development Department will procure the
documents and circulate them to everybody and next meeting would take place after

ten days, for which notice would be sent again.

23-07-2020 23-07-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

July 22, 2020

Please visit our website: oscngt.upsdc.gov.in for more information.
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MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, NGT UP LUCKNOW
HELD ON 21.12.2020 AT 11:00 A.M REGARDING OA 673/2018 IN RE: NEWS ITEM PUBLISHED IN ‘THE
HINDU’, AUTHORED BY SHRI JACOB KOSHY, TITLED “MORE RIVER STRETCHES ARE NOW

CRITICALLY POLLUTED: CPCB” AND OA No. 606 of 2018 IN RE: COMPLIANCE OF MUNICIPAL
SOLID WASTE MANAGEMENT RULES, 2016, THROUGH VIDEO-CONFERENCING

*kk

Present: Hon’ble Mr Justice SVS Rathore, Chairman, Oversight Committee
Dr Anup Chandra Pandey, Member, Oversight Committee

Other dignitaries present:

1. Shri Anurag Yadav, Secretary, Dept. of Urban Development
2. Shri Ashish Tiwari, Member Secretary, UPPCB

3. Shri Ajay Kumar Dwivedi, Municipal Commissioner, Lucknow
4. Shri Ramesh Ranjan, JMD, UP Jal Nigam

Meeting held as scheduled to review the position of remedial action against pollution in

river Gomti in the State of UP and follow up directions given by Hon NGT in:

(1) OA 673/2018 in re: News Item published in ‘The Hindu’, authored by Shri Jacob
Koshy, titled “More river stretches are now critically polluted: CPCB” alongwith OA
No. 24 of 2018 in re: Shailesh Singh vs State of UP and others (since disposed of vide
order dated 29.06.2020 with the direction that the issue involved in this case (OA
No. 24 of 2018) will now be considered in OA No.673/2018); and

(2) OA No. 606 of 2018 in re: Compliance of Municipal Solid Waste Management Rules,
2016.

POLLUTION IN RIVER GOMTI (OA No. 673/2018)

The pollution in river Gomti is on account of untreated effluents being discharged through
drains on account of inadequate drainage capacity, and blockage of draining system due to
garbage and polythene bags. Hon’ble NGT in its order dated 17.01.2019 had directed the
earlier Oversight Committee (headed by Justice DP Singh) to look into the entire issue and
furnish his interim report to the Tribunal. Justice D.P Singh had sent a detailed report to the

Hon’ble Tribunal highlighting the varied issues concerning Gomti river pollution.
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This Oversight Committee had been reviewing the compliance status as per Hon’ble NGT
directions periodically. Earlier, a meeting was held on 26.06.2020 and all the matters were
discussed with the officials from concerned departments. Today i.e. 21.12.2020, again the

matter was reviewed. The minutes of meeting are presented below:

1. STP construction at Ghaila, Bharwara & GH Canal: Municipal Commissioner,
Lucknow and JMD, UP Jal Nigam apprised the Committee that the DPRs of STP at
these locations have been sent to NMCG and approval is awaited. The Committee
observed that there has been substantial delay in this work. Progress be made or a
written explanation be submitted by MD, Jal Nigam regarding pendency of work. It
was also directed that if there is delay in approval of project by NMCG then efforts
should be made to complete these projects by State funds.

2. Phytoremediation/bioremediation as an interim measure: Municipal
Commissioner, Lucknow informed that his Dept. is seeking expert advice from Prof,
C.R Babu regarding phytoremediation in Kukrail drain. The documents required by
him have been sent and a visit by him or the Dept’s technical expert is planned next
week.

3. Encroachments in floodplain area: The Committee sensitized the concerned
departments about the problem of encroachments in the floodplain area that is big
cause for pollution in the river. It was suggested that households residing there be
provided houses under “Housing for all” scheme and shifted from the river
catchment area. This shall ensure better quality of life to them and shall also help in

protecting Gomti river from pollution.

COMPLIANCE OF MSW RULES, 2016 (OA No. 606/2018)

1. Door to door waste collection: Municipal Commissioner, Lucknow reported that out
of 8 zones in the city, door to door waste collection is taking place in 4 zones viz.
1,4,5 and 8. The main issue behind lack of proper door to door collection was non-
availability of required number of collection vehicles. With the support of the Govt.
this problem is being resolved in a phased manner. Recently, 120 vehicles were

allotted and 210 shall be provided by January, 2021. The total number after this

69



allotment shall become 650 which is sufficient to cater the population of 6.50
households in the city.

2. Improper functioning of M/S EcoGreen Ltd.: Municipal Commissioner, Lucknow
stated that he has also observed malpractices by the company. He has set Dec, 2020
as the deadline for the company to streamline their processes and ensure proper
waste management in the city. In case of any delay, the contract shall be terminated.
The Committee reiterated the direction given in meeting dated 26.06.2020 that in
the light of the mentioned flaws in the solid waste management by the M/s Eco
Green in Lucknow, penalty of 1 Crore on M/s EcoGreen is recommended. The said
amount be recovered from the company at earliest.

3. Shiveri Plant: As per the latest inspection report received by the Committee it was
observed that waste processing plant at Shivri was non-operational. The Municipal
Commissioner, Lucknow informed that currently 2 trommel machines have been
made operational and by March 2021, 5 machines will start operating. Further, he
informed that waste to compost machine has been made operational at Shivri.
Waste to energy plant could not be made functional because waste segregation is
not taking place in the city. The Committee directed him to replicate successful
waste management model of Indore. Furthermore, it was suggested that small waste

to energy plant such as in Meerut can be set up in Lucknow.

21-12-2020 21-12-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

Dec 21, 2020

Please visit our website: oscngt.upsdc.gov.in for more information.



Meeting No. 92

MINUTES OF MEETING OF THE OVERSIGHT COMMITTEE, NGT UP LUCKNOW, HELD ON
15.01.2021 AT 11:00 A.MIN OA NO. 606/2018 IN THE MATTER OF “COMPLIANCE OF
MUNICIPAL SOLID WASTE MANAGEMENT RULES, 2016”

THROUGH VIDEO-CONFERENCING

% %k %k

Present: Hon’ble Mr. Justice S.V.S Rathore, Chairman
Hon’ble Dr Anup Chandra Pandey, Member

Other dignitaries present:

1. Shri Arvind Kumar Pandey, Assistant Transport Commissioner

Meeting was held as scheduled.

At the outset, it was mentioned that the Hon’ble NGT is very strict about the health
hazards due to air pollution caused due to vehicular pollution and noise pollution. This
issue has earlier been taken up in multiples orders by Hon’ble NGT in OA No. 606/2018
in the matter of “compliance of municipal solid waste management rules, 2016” and in
OA No. 681/2018 in news item published in "The Times of India" authored by Shri
Vishwamohan titled "NCAP with multiple timelines to clean air in 102 cities to be
released around August 15". To review the compliance in the above mentioned issue a
meeting was conducted on 15.01.2021 by the Oversight Committee. The details of the

meeting are as follows:
Issue: Status of Online Pollution Certification (PUC):

1. Current status of total registered vehicles
2. Total number of PUC issued till date

3. Status of enforcement against the defaulters

71



Shri Arvind Kumar Pandey, Assistant Transport Commissioner, had informed that from

01.04.2020 to 31.12.2020 following actions have been taken with regard to air pollution

in NACs:
S.No. | Name of No of No. of No. of No. of No. of No. of No. of No. of
district vehicles in | pollution | Pollution Pollution challan challan challans challans
districtas | check check check issued in issued till | issued issued
on centres certificates | certificates | December | December | against against
31.03.2020 | in issued in issued till against against vehicles vehicles
districts December December violators | violators | transpor- | transporting
ing goods | goods
without without
covering covering till
in December
December
1 Faizabad 242074 04 1683 8048 1 74 0 2
2 Agra 735632 30 16903 105958 156 1098 13 188
3 Baraily 464531 36 24134 176110 56 456 12 42
4 Buland- 282018 46 17922 133153 486 2046 1 81
shahar
5 Gautam 456549 76 67196 503939 46 767 5 52
Budh
Nagar
6 Ghaziabad | 725703 114 99838 983197 24 179 12 68
7 Jhansi 340731 18 9781 75008 66 275 48 53
8 Kanpur 949358 27 48014 324358 8 472 13 222
9 Lucknow 1570698 155 71227 595497 112 687 25 131
10 Raibareli 305466 18 5227 37115 11 124 32 64
11 Sonbhadra | 207599 06 4322 30475 49 303 54 191
12 JP Nagar 158825 22 5455 48380 25 113 0 7
13 Muradabad | 373117 29 20236 170161 34 182 18 134
14 Prayagraj | 903766 41 25042 193748 68 1069 42 534
15 Varanasi 699481 46 15903 152102 0 301 1 9
16 Meerut 530428 87 48258 354511 36 368 6 37
Total 8945976 755 481141 3891760 1178 8514 282 1815

This committee observed that the number of vehicle issued PUC is more in some

districts in comparison to the number of vehicles registered. In this regard, it was

informed that PUC data is centralised and vehicles can get their PUC in districts other

than the district they have been registered as per their accessibility.

Issue: Status of phasing out the 10-year-old diesel and 15 years old petrol vehicles
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Shri Arvind Kumar Pandey, Assistant Transport Commissioner had informed that the

following actions had been taken against operational 10 years old Diesel and 15 years

old petrol vehicles and against pollution:

e Enforcement against 15 years old petrol vehicles

S. Name of the Total no. of | Details of Action taken from date 01.04.2019 to Remaining
no. | District the 31.12.2020 vehicles for
vehicles as | No. of No. of Issued No. of Total the action to
on vehicles | vehicles | other vehicles be taken as on
31.03.2019 | challaned | closed district/ whose 31.12.2020
state NOC | registrati
certificates | on has
been
cancelled
1 Meerut 103938 591 125 1428 439 2583 101355
2 Baghpat 14484 79 35 124 120 358 14126
3 Ghaziabad 237127 35 13 2296 79078 81422 | 155705
4 Gautam 75230 32 18 2164 5526 7740 67490
Buddh Nagar
5 Bulandshahar | 89261 69 40 245 55 409 88852
6 Hapur 603 11 05 20 02 38 565
7 Mujaffarnagar | 80109 275 50 1008 37 1370 78739
8 Shamli 708 40 24 116 17 197 511
Total 601460 1132 310 7401 85274 94117 | 507343
e Enforcement against 10 years old diesel vehicles
S. Name of Total no. | Details of Action taken from date 01.04.2019 to Remaining
no. the of the 31.12.2020 vehicles for
District vehicles No. of | No. of | Issued No. of Total | the action
as on vehi- | vehi- | other vehicles to be taken
31.03.2019 | cles cles district/ whose ason
challa | closed | state NOC registration 31.12.2020
-ned certificates | has been
cancelled
1 Meerut 27351 990 381 3318 2207 6896 | 20455
2 Baghpat 10596 199 95 2000 311 2605 | 7991
3 Ghaziabad | 26608 378 273 1827 2014 4492 | 22116
4 Gautam 22866 .88 72 2558 2674 5392 | 17474
Budh
Nagar
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Buland- 32608 199 95 2604 1427 4325 | 28283
shahar

Hapur 2685 130 127 372 288 917 1768
Mujaffar- 8141 261 171 2276 1827 4535 | 3606
nagar

Shamli 2217 63 28 169 179 439 1778
Total 133072 2308 | 1242 | 15124 10927 29601 | 103471

Issue: Action taken against the use of Pressure Horns in the vehicles.
It was informed that a total of 104 challans had been issued against pressure horn users.

This committee is of the view that though total no. of vehicles in the districts is 8,94,596
and the total no. of PUC issued till Dec 2020 is 389160 yet, numbers of vehicles
challaned till Dec 2020 was only 8514. Remaining 15 year old petrol vehicles and 10 year
old diesel vehicles are 507343 and 103471, respectively against which actions have to be
taken. This committee is of the view that there is still a huge gap in enforcement
activities of the transport department. It was directed that strict enforcement should be

done against the defaulters and violators.

15-01-2021 15-01-2021

X SVS Rathore

Justice SVS Rathore
Chairman, Oversight Committee
Signed by: SURENDRA VIKRAM SINGH RATHORE

X Anup Chandra Pandey

Dr Anup Chandra Pandey
Member, Oversight Committee
Signed by: ANUP CHANDRA PANDEY

January 15, 2021

Please visit our website: oscngt.upsdc.gov.in for more information.
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MONITORING MECHANISM

At State Level:

Annexure-l11

S.No Name of Committee Chairperson Work area

1 | State Level Waste Management | Additional Chief | Compliance of
Monitoring Committee O.M. No. | Secretary/ Principal | Waste Management
17/2019/NGT-261/55-Parya-2- Secretary Urban | Rules
2019-44(Writ)/2016 dated 14-06- | Development
2019

2 | Implementation Committee | Additional Chief | Monitoring of
(Reconstitution of Implementation | Secretary/ Principal | various pollution
Committee constituted earlier by | Secretary sources and
Hon'ble NGT O.A. No. 200/2014, | Environment, Forest | Conservation of
order dated 13-07-2017) O.M. No. | & Climate Change river Ganga
15/2019/NGT-259/55-Parya-2-
2019-44(Writ)/2016 dated 14-06-
2019

3 | Air Quality Monitoring Committee | Additional Chief | Effective Air
(Reconstitution of AQMC | Secretary/  Principal | Pollution Control in
constituted earlier by Hon'ble NGT | Secretary the State and
O.A. No. 681/2018, order dated 08- | Environment, Forest | maintenance of
10-2018) O.M. No. 16/2019/NGT- | & Climate Change Ambient Air Quality
260/55-Parya-2-2019-44(Writ)/2016
dated 14-06-2019

4 | River Rejuvenation Committee Agriculture Monitoring of
(Reconstitution of RRC constituted | Production various pollution
earlier by Hon'ble NGT O.A. No. | Commissioner sources and
673/2018, order dated 20-09-2018) Conservation of all
O.M. No. 14/2019/NGT-258/55- rivers in the State
Parya-2-2019-44(Writ)/2016 dated other than  river
14-06-2019 Ganga

District and Commissioner Level-

(i) A District Level Committee under the Chairmanship of respective District Magistrates
has been constituted by O.M. No. 13/2019/NGT-257/55-Parya-2-2019-44(Writ)/2016
dated 14-06-2019 for monthly monitoring of all the Environmental issues and compliance
of Environmental Laws.

(if) The District Level Committee has 28 Officers of all the concerned District Level
Departments.

(iii)District Forest Officer is the convener of the Committee.



Schedule for Monitoring

Level of Monitoring

Schedule of Monitoring

District Level Committee under District Magistrates

1°" week of every month

District Level Committee under Commissioner

2" week of every month

State Level Committees

3" week of every month

Chief Secretary Level

4™ week of every month
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OA No. 606 of 2018

No.

Issue/point

Compliance
Status

Present status/ Reasons for Non-Compliance

Monitoring
Mechanisms

Complied

Every ULB had to make action plan, implementation of which
was to be made by 31.12.2019. Either there is no action plan, or
if at all it is there, its implementation has not been ensured so
far.

e UP Solid Waste Management Policy framed.

e State Level Advisory Body constituted.

e Sewage Treatment Facility (STFs) constituted in every District.

e Monitoring done by District Environment Committee (DEC)
under the Chairmanship of District Magistrate.

e State Level Waste Management and Monitoring Committee
constituted under the Chairmanship of Principal Secretary,
Urban Development UP vide O.M. dated 14-06-2019.—
Meetings of the said committee were held on the dates
06.12.2019, 06.06.2020 and 28.08.2020. Minutes of the
meeting are attached here with for your reference.

Notification of
Bye laws

Not
Complied

The State authorities that they would centrally prepare model
bye-laws, which will be adopted by all ULBs.

Bye Laws has been notified for inviting objection from the Public.
Currently the views from other departments are being in-
corporate for framing the final draft to be presented to the
Cabinet of the State Government.

Litter Bins &
Waste Storage
Bins

Complied

Litter-bins/waste litter bins in commercial & public areas at
every 50-100 meters were to be installed.

The Funds (Rs. 57.82 Cr.) for installation of twin bins in
commercial and public areas at every 50-100 meters has been
sanctioned to all the urban local bodies.

Transfer
Stations

Partially
Complied

Installation of Transfer Stations instead of secondary storage
bins in cities with population above 5 lakhs.

Transfer stations in the ULBs having waste generation more
than 300 TPD are planned to be installed which are targeted to
be completed by December 2022.

Separate
transportation

Not
Complied

Compartmentalization of vehicles for the collection of different
fractions of waste.

Use of GPS in collection and transportation vehicles to be made
mandatory at least in cities with population above 5 lakh along
with the publication of route map.

All the motorized vehicle deputed for the collection and
transportation in 17 Municipal Corporations are using the
GPS/VTS Technology.
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The new vehicles being purchased in all the ULBs of State are
procuring the Vehicles having minimum 2 compartments for dry
and wet waste separate collection and transportation.

9. User Fees Not User charges will have to be borne by waste generators for solid
Complied waste management, as specified in the bye- laws of the local
bodies.
After the notification of State level Bye-Laws, the same will be
enforced to all Urban Local Bodies.
10. Penalty Partially Criteria are prescribed for levy of spot fine for persons who litter
provision Complied or fail to comply with the provisions of SWM Rules. Powers be
delegated to officers of local bodies to levy spot fines as per the
by-laws framed.
State level bye-laws are under the process of approval through
cabinet of the State Government.
11. Citizen Complied Nagar Palikas should develop Swachhata App to redress the
Grievance grievance of public.
Redressal Complied.
13. Standardization | Not There is need to the process of procurement of equipments is
of procurement | Complied rationalized and expedited.
process of
Equipments The department has issued standard model specification
through Gem regarding various components of solid waste management like
Portal of collection and transportation vehicles/MRF standard design but
procurement as for as fixing rate to do away with tendering process it is
process of submitted that such mechanism could not be established due to
equipments existing financial rules and it’s pertinent that Hon’ble NGT has
through GeM issued direction in O.A. No: 606/2018, vide it's order dated
Portal. 18.10.2019 constituting a committee regarding the

standardization of rates for procurement of services/ equipment
to be uploaded on GeM portal. The department is awaiting the
decision of the committee and procurement method to be
uploaded on GeM. Once it is adopted for all India basis by GeM
portal, the department will also follow that.
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Annexure- IV

Quarterly report for the month of July 2021

Format for Abridge Status of Solid Waste in the State

(TPD)

{ *The studies have shown that
the municipal solid waste in
U.P. having composition of
Biodegradable —47.43%, Paper-
8.13%, Plastic/ Rubber-9.22%,
Metal-0.50%, Glass-1.01%,
Rags- 4.49%, Others - 4.01%,
Inert-25.16% (CPHEO Manual-
2016).The silt  which s
becoming part of the municipal
waste is actually no waste and it
does not need any treatment or
processing but an enabling
proper collection and disposal
mechanism. The recyclables
like plastic, paper, rubber,
cloth, metal etc. which are
27.36% are being recycled to
the extent to 95%. So, the
municipal waste left for
processing is Dbasically the
biodegradables  which are
47.43%. In many towns these
are being supplied by the bulk
generators to the piggery and

S.N. Questions Remarks

1 Number of ULBs 651

2 Over all waste management
status in states/UTs

a Quantity of MSW generated 14468
(TPD)

b Quantity of MSW collected 14468
(TPD)

C Quantity of MSW segregated & | 4340
transported (TPD) {the entire
MSW is collected and
transported, however as of
now approximately % is being
segregated)

d Quantity of MSW processed 9860
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other such units. So, in reality at
ULB level, the municipal solid
waste available for processing
and disposal is approximately
50% of what is often estimated
as total generation of waste
along with proper integration of
informal sector which plays
major role in collection and
disposal of recyclable waste.
The gap in processing of waste
is to be achieved by March
2021. As per proven studies and
CPHEEO Manual approximately
there are windrows based
centralized plant set up in 17
places that process
approximately 5520 TPD and
approximately 4340 TPD is
being recycled through
informal mechanism.

Quantity of MSW disposal in 1104
secured land fill site (TPD)
Gap in Solid Waste 3504
Management UTs (TPD) [1(a)-
I(d)-1(e)]
Solid Waste Management Plan
Waste Collection Existing Target Gap | Timeframe
ULBs in which waste door-to- 651 651 0 Complied
door collection is implemented
(No.)
ULBs in which segregation of 651 651 0 Partially Complied
waste is implemented (No.)
ULBs in which transportation of | 651 651 0 Partially complied
segregated waste is
implemented (No.)
Waste Processing
Material Recovery Facilities
(i) Total Capacity (TPD) 945 3260 2315 | March 2022
(ii) | Number 189 651 462 March 2022
(iii) | Number of ULBs covered 651 651 0 March 2022
Recycling
(i) Total Capacity (TPD) 693 697 4 Studies shows the

approximately 30%
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of Municipal Waste
is a Dry Waste that
is being recycled
through the
informal  sector.
Out of this

component of
estimated Dry
Waste

approximately 697
TPD is estimated to
be generated of
Plastic Waste for
which there exist a
capacity of almost
693 TPD recycling
units is established
in the state. |In
addition, the
Urban
Development
Department with
help of U.P.
Pollution  Control
Board is working to
promote EPR for
recycling of waste

plastic.

Approximately 35
industries at
present has

submitted EPR plan
for recycling.

(ii)

Number

157(Number of
recycling units

registered with
UPPCB in State)

Data provided by
UPPCB.

(iii)

Number of ULBs covered

Plastic Waste being
generated from all
the ULBs to be
recycled for which
the desired
number of
recycling units to
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be authorized by
UPPCB.

Composting
(i) | Total Capacity (TPD) 5520 10128 4608
(i) | Number 17 69 52
(iii) | Number of ULBs covered 17 (Consisting only | 651 NA The studies have shown

centralized plants as
60% of the waste is
being generated in
17 Municipal
corporations and
85% in the cities
having  population
>1 Lakh)

(Centralized +
decentralized-
itis important
to mention
that the state
has maximum
number of
ULBs which
are {more
than 50%}
having waste
generation
less than 10
Tons and
processing
can be
provisioned
within the
premise of
the MRF
funded for
such ULBs)

that the per capita/day
generation of
municipal solid waste in
U.P. is on an average
350 gm. having
composition of
Biodegradable -
47.43%, Paper- 8.13%,
Plastic/ Rubber-9.22%,
Metal-0.50%, Glass-
1.01%, Rags- 4.49%,
Others - 4.01%, Inert-
25.16% (CPHEO
Manual-2016).The silt
which is becoming part
of the municipal waste
is actually no waste and
it does not need any

treatment or
processing  but an
enabling proper
collection and disposal
mechanism. The

recyclables like plastic,
paper, rubber, cloth,
metal etc. which are
27.36% are being
recycled to the extent
to 95%. So, the
municipal waste left for
processing is basically
the biodegradables
which are 47.43%. In
many towns these are
being supplied by the
bulk generators to the
piggery and other such
units. So, in reality at
ULB level, the
municipal solid waste
available for processing
and disposal is
approximately 50% of
what is often estimated
as total generation of
waste  along  with
proper integration of
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informal sector which
plays major role in
collection and disposal
of recyclable waste.
The gap in processing
of waste is to be
achieved by March
2022.

Bio-methanation

(i) Total Capacity (TPD) 15

(i) | Number 3

(iii) | Number of ULBs covered 1
RDF

(i) Total Capacity (TPD) 0

(i) | Number 0

(iii) | Number of ULBs covered 0
Waste of Energy Plants

(i) | Total Capacity (TPD) 95

(i) | Number 3

(iii) | Number of ULBs covered 3

Waste Disposal

Landfill

(i)

Total Capacity (T)

20.14 Lakh Ton Land
fill

36.96 Lakh
Ton

16.82
Lakh
Ton

The Municipalities
are instructed to
restrict waste
disposal to landfill
to the minimum
possible extent
after processing of
MSW. Also, the

capacity is
proposed to be
developed taking
into account

approximately 20
% of MSW being
sent to landfill as
residue waste /
reject waste after

processing. the
capacity is
designed to be
developed for

minimum 5 years
in initial phase. The
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target to fill the
gap is by lJune
2022.

(i) | Number 17 69 52
(iii) | Number of ULBs covered 17 69 52

Legacy waste management

Number of dumpsites (No.) 72

Quantity of Waste dumped at 84.5 Lakh

dumpsites (Tons)

Number of dumpsites cleared 4

(No.)

Number of dumpsites in which | 6

bio mining has commenced
(No.)

Time Frame for clearing all
dumpsites

By end of the year
2022. The
Dumpsites with
larger quantity of
legacy waste lying in
bigger cities are
proposed to be done
in initial phase. Also,
all ULBs has been
instructed to do
survey, estimation
of quantity and
immediately began
the stabilization/
reduction of volume
by windrows
formation and other
SOP as per the CPCB
guideline for
remediation of
legacy waste.

Other Information

Information regarding
development of model
towns/cities/villages

As per the table
mentioned below.

Creation of Environment cell

UPPCB/Environment
Department has
enabled institutional
mechanism for
monitoring of
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environmental laws
and issues.

Standardization of rates for
procurement of
services/equipment (to do
away with the tendering
process) required for solid
waste management.

The department has
issued standard
model specification
regarding  various
components of solid
waste management
like collection and
transportation

vehicles/MRF

standard design but
as for as fixing rate
to do away with
tendering process it
is submitted that
such mechanism
could not be
established due to
existing financial
rules and it's
pertinent that
Hon’ble NGT has
issued direction in
0O.A. No: 606/2018,
vide it’s order dated

18.10.2019

constituting a
committee

regarding the
standardization of
rates for
procurement of

services/ equipment
to be uploaded on
GeM portal. The

department is
awaiting the
decision of the
committee and
procurement

method to be
uploaded on GeM.
Once it is adopted
for all India basis by
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GeM portal, the
department will also
follow that.

Table:- Information regarding development of model towns/cities/villages

The state had selected three Municipal Corporations (Varanasi, Lucknow and Mathura) and three smaller

ULBs to be developed as model urban towns/cities. The progress is being made in these cities as desired

to be model city. The experience suggests that bigger cities (Lucknow, Varanasi, Mathura) had been

severely constrained due to failure of agencies working in these cities and the department is trying to

resolve the disputes between the ULB and the private concessioner, select new agency and strengthen

the infrastructure. Although infrastructure related to SWM compliance has been developed in these cities

including processing capacity, the work progress has been severely affected due to COVID. A Progress

made by these ULBs on key parameters is as following:

Corporation)

S. ULB Name ODF Total No. of wards Remark on progress and constraint
Status | Wards | with 100% daily
No. collection
1 2 3 4 5 6
1 Mathura (Municipal ODF++ | 70 70 Processing plant capacity of 180 MT has been
Corporation) established against total estimated generation of
175 TPD. The city also has established a plastic to
fuel plant of 6 TPD capacity for processing of waste
plastic. The city has remediated and cleared a
legacy waste dump site successfully (11259 MT).
2 Niwari ODF+ 10 10 The town is very small, and its waste generation is
only 1.8 TPD. Proper source segregation, collection
(Nagar Panchayat) and processing of wet waste and dry waste
recycling is being practiced.
3 Lucknow ODF++ | 110 110 The Lucknow Municipal Corporation has
. established plant with 1300 TPD that is sufficient
(Municipal

for approximate 1100 TPD of waste that is sent for
processing to the plant.
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Shikohabad ODF+ 25 25 It’s a small ULB where proper source segregation,
) collection, and processing of wet waste and dry
(Nagar Palika . . . .
: waste recycling is being practiced through
Parishad) .
engagement of decentralized model.
Budhana (Nagar ODF+ 17 17 Budhana has adopted composting process and the
Panchayat) waste is being processed in the ULB.
Varanasi (Municipal ODF++ | 90 90 Varanasi has established a 600 TPD plant. 3 Bio

Corporation)

Methanation plants for segregated organic waste
has been established. Thus, the city has developed
processing capacity for generated MSW. An
agreement with a private developer has been
signed to set up processing facility of C &D Waste
and work has started. To strengthen Door to Door
waste collection & transportation the corporation
has recently engaged an agency.
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Annexure-V

List of Plastic Recycler Units in Uttar Pradesh

S.No. Regional Name of the Units
Offices

1 2 3

1 Moradabad INFINITY GREENFIELD PVT LTD, NAGALIYA SHAHPUR,
TEHSIL BILARI, MORADABAD,244001

2 Moradabad Ganesh Ecosphere Ltd. Plot No. 96,97 & 87, Gram Kota
Nikat Alinagar, Tesil Bilaspur, Moradabad

3 Bijnor M/s Almehtab Industries Pvt Itd, Village-Bastori, Gajraula,
Amroha.

4 Bijnor M/s Nirmal Fibres Pvt Itd, 3rd km. Mile Stone, Gajraula,
Armoha

5 Bijnor M/s Adhiyanana Industries, Plot no-1-10, Industrial Area,
UPSIDC, Gajraula, Amroha.

6 Ghaziabad Balaji Metal Industries, Dayal Vihar Sikheda Rd. I/A, Modi
Nagar, Ghaziabad.

7 Ghaziabad V.K. Plastic Enterprises, 96/6, Arya Nagar Industrial Area,
Loni, Ghaziabad

8 Ghaziabad Micro Gartex Industries, Plot No. C-2, Site-2, Loni Road
Industrial Area, Mohan Nagar, GzB.

9 Ghaziabad Poonam Plastic, G-133, M.G. Road Ind. Area, Hapur.

10 | Ghaziabad Kuldeep Plastic Industries, G-134, M.G. Road Ind. Area,
Hapur.

11 | Ghaziabad Auctus E-Recycling Solutions P Ltd., F-637 & F-638, M.G.
Road, Hapur.

12 | Ghaziabad Arsh Recycling Pvt. Ltd., F-203, M.G. Road, Hapur.

13 | Ghaziabad ENVIRON WASTE CONNECTIONS LLP BN-102-104,UPSIDC
Indl.Area,MG Road, Phase-lll, Hapur, Ghaziabad

14 | Kanpur Dehat | M/S G.P.L. Polyfills Raipur, Rania, kanpur Dehat

15 | Kanpur Dehat | M/s RSPL (Recycling Unit), Vill- Visayakpur, Rainia, Kanpur
Dehat.

16 | Kanpur Dehat | M/s Shiv Plastic Plot No- 40, Rajkiya Audyogik Asthan,
Rainia, Kanpur Dehat.

17 | Noida Greentronics Traders, C-98, Sector-4, Noida

18 | Ayodhya M/s. Awadh Pet Flakes Pvt. Ltd. Chandpur Harvans, Post

Dabhasemar, Ayodhya
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19 | Saharanpur Maa Sakumbari Plastic Udyog, Village Kumharhera,
Dehradun Road, Saharanpur

20 | Saharanpur M/s Accord Waste Management Industries Shahaji
Rampurmaniharan Saharanpur

21 | Mathura M/s E Waste Recyclers Industries, Plot No- K-40, Kosi
Kotwan, Mathura.

22 | Kanpur Nagar | NEELKANTH INNOVATIVE SOLUTIONS, ARAZI NO. 411,
MURLIPUR  GAON, GRAMSACHENDI, ¥CHAKARPUR,
KANPUR NAGAR

23 | Firozabad M/s Radha PVC Industries, Opposite Kunera Power house,

Harsauli Dungri road, Etawah
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Annexure- VI

Legacy Waste Status M Corps.

No. of Approx. Quantity of Status of Legacy Waste
SNo uLB i Location of Dumpsite PP Q v g y
Dumpsites Legacy Waste (Tons) Remediation
Remediation work in progress.
1 Agra (M Corp.) 1 Kuberpur, Agra 940000 600000 MT remediated till June
2021
R diati ki d
2 Aligarh (M Corp.) 1 Mathura- Sasni Road, Aligarh 161632 emediation worik s under
progress.
1. Afeem Koti
3 Ayodhya (M Corp. 2 77700 Under tenderi .
yodhya ( orp.) 2. Near Dream Destination Site naertendering process
Work alloted, which is to b
4 Bareilly (M Corp.) 1 Bakharganj 406975 oriafioted, which 1s to be
commenced after mansoon.
5 Firozabad (M Corp.) 1 Kutubpur Chanaura Dumping 135000 Under tendering process
P- Ground, Firozabad Ep '
. 1.Indirapuram Site work 60%
. l.Indirapuram . .
6 Ghaziabad (M Corp.) 2 . 560000 Complete 2.Pratapvihar Site Work
2.Pratapvihar .
in Progress
7 Gorakhpur (M Corp.) 0 0 No Legacy waste reported.
8 Jhansi (M Corp.) 2 i.*Masiha Ganj; ii.dPanchwati 800000 DPR Under vetting
9 Kanpur (M Corp.) 1 Panki Bhausing 900000 Remediation work Under progress
Work of remediation is under
10 Lucknow (M Corp.) 1 Ghaila, IIM Road 633911 reotremediationis u
progress.
1 Mathura-Vrindavan (M 1 Laxmi Nagar Nagla Kolhu, 180000 LOl issued.
Corp.) Mathura
1. 95% Remediation Work
1.Gawadi Masudpur 1. 50000 Completed at Gawadi Site. 2.
12 M t (M Corp. 2
eerut (M Corp.) 2.Lohia Nagar 2.900000 Remediation work to be Started
soon at Lohia Nagar Site
R diation Started(28527.585
13 Moradabad (M Corp.) 1 Rampur Road Near Deer Park 280000 emediation >tar (,3 (
Ton remediated)
14 Prayagraj(M Corp.) 1 Baswar Plant 1200000 Remediation work Under progress
15 Saharanpur (M Corp.) 0 0 -
16 Shahjahanpur(M Corp.) 1 Kakra Kalan 60000 Work under progress.
17 Varanasi (M Corp.) 0 0 No Legacy waste reported.
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Current Status of Legacy waste disposal in Meerut

Gawri Waste disposal site:

A total of 45 acre land is available in village Gawri which had around 2.5 lakh tonne of legacy
waste in year 2019. As per the guidelines of Hon NGT, a waste processing plant was established
which is operational since 2019 November. Currently the legacy waste has been bio remediated
and segregated into inert material, compost material and RDF. Only around 2-3000 tonnes of
sweeping waste is remaining which is being processed and the site will be cleared in a matter of
few days subject to favorable climatic conditions. The inert obtained from process has been
used in landfill. The compost obtained was distributed to farmers free of cost. The RDF is being
disposed through third parties by scientific incineration.

Extensive plantation has been done on the site last year and this year along Kali Nadi. A total of
23000 plants were planted to form a green belt. A Miyawaki forest has also been developed
this year.
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Figure 1: Last Batch of waste which has been extracted from site and brought near processing plant for segregation
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Lohia Nagar Trenching Ground:

Lohia Nagar site has approx. 7-8 lakh tonne of legacy solid waste. Nagar Nigam Meerut has
installed a processing plant consisting of 30 TPH double decker Air ballistic separator and two
trommels of 4 mm and 16 mm each, connected with guided conveyor belt system. The plant
has been fully constructed and trials have started. The plant will operate at a capacity of 600
TPD day and night. The operations will start immediately after rains, i.e. Jul-Aug 2021.

The operations of plant have been outsourced. Nagar Nigam Meerut will also setup a shredder
and a bailing machine for further processing RDF so that it can be used an effective fuel in
Waste to Energy Plants, at a later stage
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Report Legacy Waste

SI No

Division

District

uLB

Dumpsite
Name

Co-ordinates of
dump sites

Area in sqm

Legacy waste Quantity (
in Tons)

Status

Agra

Mathura

Mathura
Vrindavan
Municipal

Corporation

NaglaKolhu
Mathura

27.508565,
77.708205

approx. 36548
sq.m (9 Acres)

1.8 lakh Ton

Municipal Corporation has issued work order to an
agency (M/S Blackberry Overseas) appointed by state
govt. via letter vide no.693/c.s.c/2020-21 dated
24/11/20 for bioremediation and clearing of legacy
waste in scientific manner. The agency has not started
remediation work till date. Municipal Corporation has
also informed Chief Secretary Urban Development
Department U.P via letter vide no.847/C.S.C/2021-22
dated 06/04/2021 about no progress reported by M/S
Blackberry Overseas regarding processing of Legacy
Waste. Municipal Corporation then with reminder via
letter vide no. 140/S.T/2021-22 dated 20/07/21 has
again informed Chief Secretary UDD-UP to take action
regarding same.
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%’ UTTAR PRADESH POLLUTION CONTROL BOARD

%ﬁg‘g’#{ y J'.‘_E? <

ST WA |,, ’2 =
w ?,;f.;?f}ﬁ'

Shri L.N. Soni,

PPS 1o Hon'ble Chairman,
Oversight Committee,
MNGT, UP,

Lucknow

Sub:- Regarding Status of MSW processing plant loeated at Shiveri, Mohan
Road , Lucknow.

Sir,

As desired by you, by e-mail dated 10.11.2020, the latest inspection of the
MSW processing plant located at Shiveri, Mohan Raod, Lucknow was conducted by
the officers of Regional Office, UP. Pollution Controel Board, Lucknow on
28.10.2020. The detailed inspeciion report with photographs s  enclosed
herewithi{copy of the inspection report enclosed as Annexure no.-1).

The Plant was found non-operational and heaps of untreated municipal solid
waste were found there accumulated. The Board has issued show cause notice under
Sec. 5 of Environmental Protection Act, 1986 to M/s Eco Green Energy Private Lid.,
the operator of the plant, for imposition of Environmental Compensation of
Rs. 25.3271 crore and for prosecution of respensible persons of the plant{copy of the
show cause notice enclosed as Annexure no.-2).

You are requested 10 put up the above reporl belore the Hon'ble Chairman,
Oversight Committee, NG, Lucknow.

Yours Sincerely,

o

Encl:-above = — -
_LAshish Tiward)
Member Secrefary
ol - 13l fingfy = T.C. 12 - W, Vibkut] Khand
TERTFT, AT —-E28010 Gomth Magar, Lisckncnig =226010
TIWM FTME,  OTRIESR.  TIOSMN.  SEE Phome:  YT20R31.2THIRIR, ITHEG] ITH0ER]T
s oear -2 Fase: 0532 - 2720764

E-ak infe@uppch.com SEHIGE WWW LpRCD.COm
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Annexure- IX

Inspection Report of Shivri Plant at Lucknow, conducted by Hon’ble
Chairman, Oversight Committee, NGT, UP to oversee the Compliance of Solid
Waste Management Rules, 2016.

%k %k %k
In order to review the compliance of Solid Waste Management Rules,
2016 and progress on site, |, Justice Surendra Vikram Singh Rathore, Chairman,
Oversight Committee, NGT, UP visited the legacy waste dump site at Shivri,
Lucknow today i.e. 20" of July, 2021.

During the said visit, the following officers were present at the site:

[EEN

. Shri Ajay Dwivedi, Municipal Commissioner, Lucknow Nagar Nigam

. Smt. Archana Dwivedi, Addl Municipal Commissioner, Lucknow Nagar Nigam
. Shri Pankaj Bhushan, Environment Engineer, Lucknow Nagar Nigam

. Dr Ram Karan, Regional Officer, UPPCB, Lucknow

. Shri Rajesh Kurup, COO, EcoGreen

2
3
4
5
6. Shri Jugesh Jagga, Head- Finance, EcoGreen
7. Shri Kailash Singh, Head-Plant, EcoGreen
8. Shri Ankur Kumar, Senior Manager- P & C, R & M, EcoGreen
9. Shri Shadab Quresh, Senior Manager, Operation, EcoGreen
10. Shri Ajeet Kumar, Senior Manager, Plant-EcoGreen

This Shivri Plant is situated at a distance of about 25 kms from the city of
Lucknow on the side of Mohaan Road. This is an isolated place with no

residences in the vicinity. This Plant is spread in an area of 41 hectare including

landfill site and its total covered area is about 09 hectares.
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Several complaints regarding the working of Shivri Plant were noticed by
the Oversight Committee; therefore, this inspection was done and the officers
of EcoGreen and Lucknow Nagar Nigam were enquired during inspection. It
was made clear by the officers of EcoGreen that there were problems relating
to payment of dues by Lucknow Nagar Nigam, due to which they were not in a
position to bear the daily expenses of diesel to run the vehicles, their plant and
also to pay wages to their daily workers, but now after taking charge by the
new Municipal Commissioner Mr Ajay Dwivedi, the problem has been solved
and dues have been cleared by the Lucknow Nagar Nigam. The Plant is now
operational round the clock. During visit, | too found that though it was
raining, the Plant was in operation. Several machines, segregators, compost

plant etc of the Plant were functional.

Query was made to the officers of EcoGreen as to how much time they
will take to clear off the unprocessed waste dumped at the site. They informed
that at present, there is about 4 lac MT of waste lying on the site. They receive
about 1200 tons of waste daily and process 1600 tons waste. They are going to
increase their processing capacity very soon and plan to clear the entire legacy
waste positively within a period of one year including the present rainy season.
It was informed that about 40000 tons of municipal waste is being transported
to the site every month. During last three months, about 1.20 lac tons of
unprocessed waste has been treated. During inspection, RDF was also found
lying on the site. Regarding it the officers told that there is about 2 lac tons of

RDF, which will be disposed of at the earliest.
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Regarding door to door collection of municipal waste, the officers of
Lucknow Nagar Nigam informed that it is being done invariably. Roughly one
vehicle is required for collection of municipal waste from 1000 residences.
Since there are more than 6 lac residences in Lucknow, they require about 600
vehicles. About 450 vehicles have been deployed at present and about 150
vehicles are in pipe-line to enhance the capacity of door to door collection.
Besides this, they have also deployed 160 manual rickshaws for door to door
collection. The officers told that the vehicles deployed for door to door
collection have separate containers, for different types of wastes. At present
they are receiving mixed municipal wastes from the residences as the people
are not segregating these wastes at source. For this, awareness programmes
are being organized and they hope that they will get municipal waste
segregated at source and the target of 100% door to door segregated collection
will be achieved. It was also informed that several private persons were also
doing this job and they earn good money by doing so but they just dump the
collected waste in any open land. In spite of that they are regularly sending
their collection vehicles to these areas. Now public is becoming aware and has

started giving wastes to Nagar Nigam vehicles.

Regarding Lechate Treatment Plant (LTP) of 250 KLD, it was informed
that it is under price negotiation. The officers of EcoGreen assured that LTP

construction work will be completed within a period of nine months.

The officers of EcoGreen also assured to increase the capacity of

Secured Landfill Facility (SLF) by constructing new SLF.
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During inspection, Compost Unit of the Plant was found functional.
Compost was being filled in the printed bags. The officers of EcoGreen told that
the quality of compost produced at this Plant is very good and any farmer who
takes it once comes again to take it. It was informed that at present they are
sending about 500 tons of compost to fertilizer companies every month and it
fetches about Rs 1600 per ton. They will soon increase the compost generation

capacity from existing 250 MT/Day to 350 MT/Day.

Direction was given to the officers of EcoGreen for plantation along the
boundaries of the Plant as there is lot of land available in the Plant for this
purpose. They were further directed to ensure that the legacy waste is

positively cleared within the earliest possible time.

Some photographs taken at site during inspection depicting the present

situation of the Plant are annexed with this Report.

20-07-2021

X SVS Rathore

Justice SVS Rathore
Chairman, Oversight Committee
Signed by: SURENDRA VIKRAM SINGH RATHORE

July 20, 2021
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Annexure- X

BAD IMPACT OF MSW
AND
ECO-FRIENDLY SOLUTION DEVELOPED BY BIJENDRA ENERGY & RESEARCH

Legacy Waste(Old municipal solid waste) & its impact on environment, Health &
Safety :

Uncontrolled and continuous dumping of municipal solid waste leads to mountains of
legacy waste. After decades of neglect these open dumps have grown larger and
higher, becoming point sources of pollution. Waste rotting in these airless heaps
produces leachate, a foul dark liquid that kills vegetation around dumps and irreversibly
pollutes groundwater due to leachate generation. The heaps of garbage also produce
methane, a greenhouse gas that causes 21 times more global warming than carbon
dioxide. Waste dumped in open areas causing potential airborne diseases spreading
due to fungal growth and generation of bacteria. Besides, contaminating air quality,
which further, worsens due to frequent fire incidences causing serious pollution
problems.

Solution: Waste To Energy Power Generation Plant based on Gasification
Technology.

Technology & Product details:
The company has designed and developed a totally Indian indigenous technology for
Indian municipal solid waste management solution. The New Generation, Multi-Fuel
Producer Gas Generator Plant developed by us can use simultaneously- Biomass
waste & Municipal solid Waste RDF fuel to producer Gas/Syn Gas and further to
produce Electricity. This is an environment friendly, non-polluting, Renewable source of
energy.

Advantage of Multi-Fuel design: It can use Municipal Solid Waste (viz.- Paper
waste, Plastic, Polythene, Rubber, Tires, Leather, Thermocol), Biomass waste (viz.-
Wood chips, Saw dust, forest waste, Agro waste, Sugar Cane Bagasse, Coconut
Shells). Medical waste ( All types of plastic, rubber, cloths, paper waste etc.)

GASIFICATION: THE EFFECTIVE AND EFFICIENT WASTE AND ENERGY
SOLUTION

Faced with the costly problem of waste disposal and the need for more energy, a
growing number of countries are turning to gasification, a time-tested and
environmentally-sound way of converting the energy in MSW into useful products such
as electricity, fertilizers, transportation fuels and chemicals. On average, conventional
waste-to-energy plants that use mass-burn incineration can convert one ton of MSW to
about 550 kilowatt-hours of electricity. With gasification technology, one ton of
Processed dry MSW Briquette(RDF) can be used to produce up to 1,000 kilowatthours
of electricity, a much more efficient and cleaner way to utilize this source of energy.
Gasification can help the world both manage its waste and produce the energy and
products needed to fuel economic growth.

KHASRA NO.463, OPPOSITE GYANSTHALI, VILL. BHOORBARAL, MEERUT(U.P.)
EMAIL: bijendra.he@gmail.com, mobile: +91 9358403929
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BAD IMPACT OF MSW
AND
ECO-FRIENDLY SOLUTION DEVELOPED BY BIJENDRA ENERGY & RESEARCH

Key features of our Waste to Energy Advanced Gasification Plant:

1. Maximum utilization of municipal solid waste upto 95%

2. Multi fuel Producer Gas Generator Plant based on Advanced Gasification technology
can use variety of wastes like MSW, Waste Plastic, Packaging materials, Thermocol,
Rubber, tyres, waste wood chips, agro waste, forest waste,

3. Producer Gas / Syn Gas have variety of applications as substitute of natural gas like
cooking Gas & Transportation fuel, Power generation, Steam generation etc. which can
give multiple revenue generation models.

4. Conservation of water resources : Gasification helps in conserving valuable water
resources as it utilizes nearly 30-40% less water to generate electrical power as
compared to other thermal power plants . Gasification goes along way to conserve
water and our future life on the planet .

5. Environment protection and Global warming : Gasification provides the best and
lowest-cost approach for capturing carbon dioxide. The greenhouse gas is often
associated with global warming and restrictions are now in place in various areas thwart
its negative impact.

6. Highest Electrical efficiency i.e power generation capacity subject to percentage of
waste plastic and other dry combustible materials).

7. Bottom ash is limited to only upto 3-5% and can be used as fertilizers, building
materials or in land fill.

8. Health issues : municipal waste dumped in open areas causing potential airborne
diseases spreading due to fungal growth and generation of bacteria. Bad smell is
another cause of near by populations residing there. Waste management in the other
form of technology like incineration does not provide full proof solution to this problem.
Only gasification technology can make entire waste bacteria free as the gasification
requires more than 1000°C of temperature and kills all form of bacteria even in the
bottom ash removed from the plant.

9. Economics : The entire plant is working on self sustainable mode and the investment
made has an excellent pay back period at par with other power projects including solar .

10. Govt Policy and initiatives to promote Waste to energy project : In swacch bharat
mission 20% capital subsidy is applicable to all waste management project.

KHASRA NO.463, OPPOSITE GYANSTHALI, VILL. BHOORBARAL, MEERUT(U.P.)
EMAIL: bijendra.he@gmail.com, mobile: +91 9358403929
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BAD IMPACT OF MSW
AND
ECO-FRIENDLY SOLUTION DEVELOPED BY BIJENDRA ENERGY & RESEARCH

Multi Fuel ( Biomass/ Agro waste/ Forest waste/ MSW municipal solid
waste/plastic/rubber/tyres etc. ) ADVANCED GASIFICATION Technology of
Bijendra Energy & Research.

The New Generation, Multi-Fuel Gasification system developed by us is Updraft
Circulating bed with Direct & Indirect oxidation & can use simultaneously- Biomass &
Waste to Energy to produce Electricity and / OR for Thermal Application. This is an
environment friendly, non-polluting, nonconventional renewable source of energy.

GASIFICATION SYSTEM- Multi-Fuel, non-conventional,Co-Generation, Renewable
Green energy source, receiving backing from the Governments of various countries all
over the World. Municipal Solid Waste (viz.- Paper waste, Plastic, Polythene, Rubber,
Tires, Leather, Thermocol), Biomass (viz.- Wood chips, Saw dust, Rice Husk, Corn
Cobs, Sugar Cane Bagasse, Coconut Shells),. Max.Output of a single Unit with Power
Generating set - 05 MW.

Gasification is a thermo-chemical process of cracking that converts solid waste,
Biomass or coal to a gaseous fuel called “Producer Gas”. This producer gas is fuel for
many different applications of shaft power or electricity in the equipment like, Internal
Combustion Engines. For thermal power in furnaces, kilns, dryers, Rolling mills and
Heat treatment equipment.

The equipment to be utilized is the new generation Circulating Bed Updraft

with direct & indirect oxidation Technology Gasification System developed by consistent
R&D at BBE Plant to obtain clean, rich and consistent supply of Producer Gas which
has energy 2500 Kcal/Nm3, with higher gasification efficiency and low fuel
consumption. At high gasification temp. of 1100°C, Carbon combines with Steam &
CO, to form CO, CH4, H, & increases the Calorific Value of Gas & also the overall
efficiency of gasification. Steam is co-generated in the Steam Jacket & injected with the
air into the Reactor, which dissociates at high temp. & forms more of CO & Hy, resulting
in further increase of the calorific value of the Gas. It is then subjected to washing &
cooling by multiple shower washers & passed through the specially designed Tar,
Sulphur & Dust separators & demoisturizer to be ultra clean for injecting directly into the
I.C. Engines/Gas Turbines/Boiler-Steam Turbine for 100 % Producer Gas mode of
operation.

Technology advantage:

% MSW / Biomass Waste gasification through a newly designed gasifier will
generate producer gas and through ultra clean gas system free from tar, dust
etc. suitable as fuel in the Producer gas engine based power generation plant
OR can be used in thermal application as cooking gas supply.

% Reduction of carbon emission and a renewable energy based power plant

eligible for carbon credit.

Plant efficiency more than 40% in simple cycle mode.

Reduced Installation and commissioning time of 6 -12 Month.

No Transmission and Distribution losses being De-centralized Power Generation
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BAD IMPACT OF MSW
AND
ECO-FRIENDLY SOLUTION DEVELOPED BY BIJENDRA ENERGY & RESEARCH

GASIFICATION-(Pyrolysis)

% Thermo-chemical process that converts solid waste, coal to a low heat value
(1800-4500 Kca/m3) gaseous fuel called “Producer Gas”. This producer gas is
fuel for many different applications of shaft power, thermal power or electricity in
the equipment. Multifuel combustion technology utilizes Waste Wood, Saw dust,
Furniture Waste wood, Bagasse, Rice husk, Coconut Shells, Other biomass,
Agro waste, waste plastic, rubber, tyres, leather, municipal solid waste, coal
washery rejects etc. as feedstock.

*

+« Chemical process in gasification and incineration

Gasification Reactions

C +%02«—CO (Gasification with Oxygen)
C + COp «——— 2C0O (Gasification with Carbon Dioxide)

C+ HyO«——CO + H> (Gasification with Steam)
C+ 2Hy «—— CHg4 (Gasification with Hydrogen)
CO + HO «— Hy + CO2 (Water-Gas Shift Reaction)

S+H, «— H»S (Sulfur forms H2S - not SOx)

< Biomass, MSW RDF as fuel in Gasifier to obtain clean, rich and consistent
supply of producer Gas.

¢ Producer Gas Composition: CO(15 - 30%) , H»(20- 30%), CH4(15-60%), CO,(5-
7%), N2(up to 30%). Average CV: 2500 Kcal/scm.

« Two in -line ESP’s (Electrostatic Precipitators) remove tar generated in the
process of Pyrolysis. Ultra clean gas free from dust and tar is used for Power
generation in Engine/turbine or in the thermal application.

KHASRA NO.463, OPPOSITE GYANSTHALI, VILL. BHOORBARAL, MEERUT(U.P.)
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BAD IMPACT OF MSW
AND
ECO-FRIENDLY SOLUTION DEVELOPED BY BIJENDRA ENERGY & RESEARCH

Below is the comparison of incineration and gasification by world known researchers.

Burning or oxidation V/s Gasification

Incineration/Burning

Gasification

Working Principle:

MSW is used as a fuel,
burning it with high volumes
of air to form carbon dioxide
and heat

In the gasification process, the MSW
is not a fuel, but a feedstock for a high
temperature chemical conversion
process. In Producer Gas Generator,
the MSW reacts with little or no
oxygen, breaking down the feedstock
into simple molecules and converting
them into syngas.

the syngas produced by gasification
can be turned into higher valuable
commercial products such as
transportation fuels, chemicals, and
fertilizers.

Environmental
Concerns

Incineration is direct burning,
hence MSW leads to the
formation and reformation of
toxic dioxins and furans,
especially from PVC-
containing plastics and other
materials that form dioxins
and furans when they burn.

Dioxins and furans need sufficient
oxygen to form or re-form, and the
oxygen-deficient atmosphere in a
Producer Gas Generator does not
provide the environment needed for
dioxins and furans to form or reform

By-products and
their usability

incinerator ash is considered
safe for use as alternative
daily cover on landfills, there
are concerns with its use in
commercial products

Ash- Can be used for making cement,
roofing shingles, or used as an asphalt
filler or for sandblasting.

Tar: can be reused in Producer Gas
Generator in the form of MSW
briquetting agent, or can be used by
petroleum refineries

Versatility in
operation

Limited to power generation
via steam turbine or simple
disposal of waste, only the
heat can be recovered the
gas is not usable.

Can be used for Power generation via
many systems, be it gas turbine, gas
engines and steam turbine. Can be
used for thermal applications as well.
Can be used for thermal applications
in conjunction with power generation.
Hence versatile over functionalities.

References of the comparison chart from:
http://www.qgasification-syngas.org/applications/gasification-vs-incineration/

http://www.tensorcrete.com/why-gasification

END OF DOCUMENT

KHASRA NO.463, OPPOSITE GYANSTHALI, VILL. BHOORBARAL, MEERUT(U.P.)

EMAIL: bijendra.he@gmail.com, mobile: +91 9358403929



http://www.gasification-syngas.org/applications/gasification-vs-incineration/
http://www.tensorcrete.com/why-gasification
mailto:bijendra.he@gmail.com

Annexure- Xl

Ul

Regional Office,
U.P. Pollution Control Board
Jawahar Nagar, Bhelupur, Varanasi

Management of Municipal Solid Waste management in VVaranasi
1. Waste to Energy plant and its capacity

a.
b.
C.

24 Tonne/day “Waste to Energy” plant is established by NTPC at vill. Karsara situated
landfill site premises.

03 Numbers of “Waste to Energy” plant (5.0 tonne/day) established by Indian Oil
Corporation Limited at-

Bhelupur, Varanasi
Paharia Mandi, Varanasi
Adampur, Varanasi

and presently operational for Conversion of municipal organic waste into manure and electricity.

2 Operation Method: The operation of plant is based on anaerobic digestion. The solid
waste is segregated and the organic faction is taken up for further processing. The organic
faction is then reduced in size and fed to the digester. During the feeding, semi-digested material
is drawn from the digester and mixed with the fresh feed to give a seeding effect. The material
undergoes anaerobic digestion producing bio-gas, which is tapped and filled up in balloons to be
utilized either as a fuel or to produce power through engines. In case the gas is utilized for power
generation, it needs to be stripped off of H,S gas, which if present beyond 200 ppm,would
damage the engines. The undigested material is disposal into a centrifuge, which separates the
solid faction that can be utilized as compost.

3 Process Description

A.

Pre-treatment (Pre-fabricated containerized): The mixed waste nwill be fed to
segregation unit for segregation of organic waste. Segregated organic waste will be fed to
shredder/pulper to get homogenized and shredded for size reduction <10mm material and
rejects will be disposed.

Digester feeding: The shredded organics are automatically drawn into the pump where
they are mixed with the recycle material from the digester and fed to digester.

Digestion: The pre-fabricated containerized Anaerobic Digester unit is provided with
Continuous High Solid Thermophilic Anaerobic Digestion technology (DRYAD™) for
generation of biogas from segregated organic waste. During the anaerobic digestion
process, the heating system with insulation is provided to maintain thermophillic
condition. The agitation and recirculation is provided to mix the mass in digester.

Disposal of digestion material: The material which has undergone almost full
degradation is drawn from the discharge end of the digester and disposed off into the
dewatering unit.
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. Biogas: The generated bio-gas through anaerobic digestion process will be stored in
biogas holder and scrubbed for removal of impurities and then used for power
generation.

. Collection of gas, Scrubbing and operation of engines:The gas gets collected
automatically in the ballon. The gas is drawn from the ballon and passed through the
scrbber for elimination of H2S gas. The scrubbed gas in then used in the engines to
generate electricity.

. Power Generation from Bio-gas: The biogas is fed to 100% biogas engines to generate
electricity. Generated electricity will be consumed for captive consumption and for
energizing street lights in the vicinity of individual plant site. Necessary utilities, basic
safety requirements and instrumentation are considered for proper operation, monitoring
and control of the plant performance.

. Surry Dewatering: The residue left after the anaerobic digestion will be dewatering and
dried. The dried manure will be handed over to VMC and filtrate the dewatering process
will undergo futher treatment to use the same for gardening and washing purposes.
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